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MR. DEPUTY CHAIRMAN: That is all. Now, you sit down.
..(Interruptions)...314 3MT TSV |__(caaem)...

t wfaw sl - wy, silad disaey. (@@ fHE vedud w15 BUR @S
@ 9 ok fswiw & L (caum)..

sft Sugwmfe ;- a9 s dfov .. (cmaum...
sft R ol : w®, w8 dw ¥ fay 21 (craem).
sft Sugwmfe ;. a9 s dfev .. (cmaum...

ot Wifdw arelt - we, &M 25 BOR @¥ls @l 99 @wd &1 fah sfiuaeil g
fl wwr @ fb srR g8 SHrGd A (@),

oft Sumwmfe « w4 uRFT & fF s emu SfoUL. (cam)..
ot wfew et - wx, H uim wid § 99 SHE § g @aun)..
oft Swwvmfa - 99 uRiAT & {6 sw snu STl (cuewm)...

Mt wfew ol - W=, 4 A SRR 9 @8 vel § [ 40 g9R awis [k
clidbold & 9@I¢ O Hbd & ... ().

MR. DEPUTY CHAIRMAN: Please don’t waste time. You have made your
point. I have allowed you.

oft gy 3l : o7 o 99 W w98 SdlL. @ au)...

MR DEPUTY CHAIRMAN: One Member taking the House to ransom. I will
be forced to adjourn. ...(Interruptions)... Now, hon. Leader of the Opposition.

STATUTORY RESOLUTION DISAPPROVING THE NATIONAL FOOD
SECURITY ORDINANCE (NO. 7 OF 2013)

AND
THE NATIONAL FOOD SECURITY BILL, 2013

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, I move:

“That this House disapproves the National Food Security Ordinance (No. 7 of
2013) promulgated by the President of India on 5th July, 2013.”

Al SuEHld Sl S wEE 8 @ @ B I Wi HEn @i @
He A Sl SEAGY SR, AT SEAGY b AMBR B GOUAN AT| WENS HIET Bl
s e, W90 Uil swer gl wu d wwele owdl & dfed Bw e 9 wE
SRS AT AT SR FH PN F e} S @ 8, IWH §gd PR BT IS
E
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Ag AR 5 Sels, 2013 &l AT HiGET &l €RT 123 & d8d SrAGY
G B | e 2 e = 1 A . | Sl A eV L 1
gl ol "a & 3 g udlen € a¥v weadil If there is a matter of utmost
urgency which can’t await the session of Parliament, the Ordinance-issuing power
of the Government is used, which is like an executive legislation. 5 Ja@IS, 2013 @
3iifsg s 3R 6 37, 2013 ® a8 YT AR e A1l 30 foddl b1 wEy
offl 30 fear & U @& M arem o fF WS & SHI Ued Tdl BRe U@
uiRd #¢ &d, gud YuR o and, g9 Swdl udler a€l od A2 gw sw fed 4
Fo oA (5 30 fadl ¥ & Fad ¥ 9w @ dd A2 § o9 g SRSy
F Uel, 9 3UF dolrel o H fawr & “Every person belonging to priority
households, identified under sub-section (1) of Section 10, shall be entitled to
receive a certain amount of foodgrains.” T oo = & fuaer ueifiear € oo
Il Rapct ¥ ww i feal wla @fid sme fawr smoml @i A W g fR
a5 (b il @ fear g, g8 bs Bl WReR 9 Al a6 10 a8 dEdl
g 53U uefiear § B A YN, 98 I a9 BNl gArd 10(1) @1 Warger
dedl & “Provided that the State Government may, as soon as possible, but within

a period not exceeding 365 days, after the commencement of this Act, identify the
eligible households in accordance with the guidelines framed under this

sub-section”.

) MESAET S & ST MSsSosg & 9% 365 fad I Uw 9§ & 3w
fo ol @ g8 o fHelm 9wWel uriEedar @1 gl Sl 9gd 9@ uE
fsfgeem shml o s9 30 o % o go 89 d@rar 7= oml dfFT 5T 30 e
@ mufrear Iz off FF TRe @iy SeEiae Wod o dwar o foe et =
PR B bz & ¢ Gieldgs FEew Fv Ay sl W fedl @ worifae
Sudfer g a1 vorfifae wed S 8, 98 snfsaw swygn diav @) wfewrg adl
BT | SEATSY ST e BT BR, IE GRmHe e &1 suer TEl SuEn

giar & fF 30 fat & sigy go 7 9 sUS FrtaE sniw sef oftl @
TESAE §W 8 g &2 @ A B I8 fow R g F oIw mssasw
g 8w 365 g7 o sww fiaw o s@lr & AU 3 el W owmiftear oS
U 51 =i o YAl NS 30 db dl ¥ g A8l & 3R g9y 30 fedl @
g udlen qd v wad o iR sufsdw & wu @ @, wg worlifas fdg &
Hebdl &, Higera gwa) srgHfa &l darl

WEG, URI, H 49X g9 dr ol e &) o9 0 @ 30 Wl R
g Jwifalfadls € sy € sifor & o R U WReRT & g1 R
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BIS B SEN? AR WRBR| 59 3 B [SEIRKE B B? I PR
FR 30 e o 95 & 91 oF e I WReR | SIHensdl B uAnT
HT & Al SUB foe BF S W WRER | 3R dlid-8 H "WrEmS & d9Gd
g d|r o & A ¥' Triw s wveR dill gl o e W 99yl
TRt EEwEles @il saw 9 Rwrd € 98 ow ft o wa@ & siv e
wor ) oY gadl &1 ffovy fggg 4 el Rorg & 98 s 9Wer &
HHET SMQAT | FH APAA B I A W IRHR I WER F gl We T
wfle a8 o wrH O 9dill 98 @i 91reme S W | gad tfdRa
3 @ iy for gdl HikleR el 24 4§96 GIT & d8d (W DN Bl
arfll er diea epiRda @1, wffaifads @ w8/ @ = WRer @@
ol for @ £ 3w P AfRRed @& 40 § 9T wed ¢, 98 B AT
50 WEPE| SUMAURT MEIST, W oW W U Ot @ar &1 We have a federal
structure 3§ BT B @Y @ Bl ol BEERT & 98 90 WRORI Bl S
al g gl

T 0 U A o e 171 O O o | Ll S e e ) B B

At Srew Sieell - § 9¥Hl WMG @GR Ve g SR SR s A dl el e
i gHFY 59 P Sivde [SEIERE FR9 d9, df 98 uwa ff T g1 osm e
& (o g dd & Sl s Rl B HEUSinl geid & e 21 Different Chief
Ministers are giving different suggestions. Several Chief Ministers are writing to
the Centre about ‘what are the peculiarities of the scheme which will suit my State,
the extent of coverage, the kind of nutritious food to be given, the extent of food
to be given, the wages of food to be given, etc.” All these are matters which the
Chief Ministers of States are writing about, ‘I have schemes in my State which are
better and superior schemes and I would like to continue with them.” If they want
to do that, so this whole concept that the Centre decides one size and that one

size will fit everyone irrespective of the peculiar situation in the States. dI sufay

RS I8 AMUF Ay Smawd sl fF wrer= & R 8 dfeT &Y Iew &
3P SHBI ol AT A WA & 8Y W & SFgd, PR SIY I
AL b B IS od, dl Wl g oHdl e @ & T W s @) Ao ged
SEdR & AT AV S @) Sl WRAfdedr SR Sawedl € 98 §H T H 37
g, dl urlg dedy Eldil

Sugmuld off, g a9 foar o1 ver € fb o Higar AeEg € 9 Alsel
4 ylesedde § SR el & SR gud W16 Yo SrfEe fien
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Entitlement will now become a right. Sir, at times, the devil is in the details.
I would like the hon. Minister to read with me the most important clause,
clause 3(2). The argument is that 75 per cent of the rural population and 50 per
cent of the urban population is going to ipso facto benefit from this. Look at the
language now. It says, “ The entitlements of persons belonging to eligible
households referred to in sub-section (1) at subsidised prices shall extend up to...”
I repeat and underline ‘shall extend up to seventy-five per cent of the rural
population and up to fifty per cent of the wban population.” The way it is drafted,

<

. seventy-five per cent of rural house population and fifty per cent of urban

2

population....” 1s not the base, it is the outer cap. This cap is not a fixed cap.
Read clause 2 now in conjuction with clause 9. It says, “The percentage coverage
under the Targetted Public Distribution System in rural and urban areas for each
State shall, subject to sub-section (2) of section 3, be determined by the Central
Government and the total number of persons to be covered in such rural and urban

areas of the State shall be calculated on the basis of the population estimates..” T

amseY fufie 75 wiud) sk 50 wiudl @Fffl ¥ &0 & 99 TE & sufay o
9 & wad A 59 A4 dlenT iR wikmalfad o sler dad dFER e @l
gl o 3w foafie o 75 wdt siw 50 W 9@ o S 8 faar @ @R
g dg e amud s urg v fernm 2|

Srgumta o, # 39 fod @1 skEwe fear siv umm {6 deaw @ 6 osmw
S & AW uRdakid #R od| s erd B HaRA 8| iR tee, 99 Ag
Vag 99 g, effectively, it is a repackaging of all existing food schemes. smu+
HSGT W Bl URART BR P TP T W 9 &A1l H I8 59 MR W a8
wE g i sl W H 23 ovr @ gAR WRfl WY YoRE Wl 7 U e yel
of for Higel AFRN uv faM Gwr @d 0 YEl § SR AE B &1 oM W
fopam U wd g weelg @t S O sw oum o S o fawn s e
Ug odl § “Now it is 2013. Even if there is no Food Security Bill, our subsidy will
go up to Rs. 1,13,000 crores. Now, when the Food Security Bill is implemented,
which includes many schemes, like the Mid-Day Meal Scheme and other schemes
for women and children, all these things together, the subsidy will be about
Rs. 1,25,000 crores.”

Al 12 B9R @S oAl Higel ASABl A g9 SR Gils ol ¥E el off @ @e
gl
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1.00 p.M.

W ogSe F S SiEied ¥, I AR SWESl @ Ul fF dgEr #d 6 a9
A owrer & foall ASEN € 9T U aigd fhar sde Yeide e | Food
Subsidy via Targeted Public Distribution Scheme, including Rs. 10,000 crores, T
Ufseed #el— Rs. 91,034 crores. Mid Day Meal Scheme — Rs. 13,215 crores;
Integrated Child Development Scheme — Rs. 17,700 crores; National Food Security
Mission — Rs. 2,250 crores; National Nutrition Mission: Computerization of PDS —
Rs. 200 crores; Warehousing — Rs.145 crores. Aial §9i¢ ¥ I8 WEHNM o1 3R I8
UIGET 1 A 13 B9} @Rl @l gl A Sl smus @Ell A9 gHer gd AT
G dl 98 & 1 W 24 @9 844 @RI | The total amount provided in this
year’s Budget on all Food Schemes, even without this Act or Bill or Ordinance, is
Rs.1,24,844 crores. You have re-packaged that and now say, ‘it will become an Act’
You say, ‘my Schemes were an entitlement but the Act is a right” The Act says,
.. will extend up to ...° So, the language is flexible. How much it can be reduced,
how much it can be raised — you keep that power reserved to yourself in the
Act. Not this alone. You can look at it in another way ‘How many people are
covered under your existing schemes? ¥€ 41 amueT ¥wWe ¥ & SW 2| H9ET
ASEi # fedT @ o was g2 s URedey € [ uReR 4 46 @ gl
& A 48 8 €l We can keep that academic argument apart [l #isar MHg
g SO wE SFe fhaw AT @ fid 81 % 8299 @S F R UM IS
gl ‘extend up to’ B fGAr WY Siv 75 wdE wWd SiW 50 WR¥E SWA o feran
MG, W M @ SEEEl 6 SN U¥ this 82.99 crores will become $1.37 crores.

What a great achievement! So, you have extended it to poor people. You have, in
fact, cut down the number of people. Now, what do you do with States? And,
many States and here this 1s a Council of States and therefore 1 raise the issue of
States — are represented through their Members elected in the Rajya Sabha here,
and that is what the Chief Ministers are writing to you. There are States with
existing Schemes which are superior. 34 uid fabell STl @311 3R uRaR oy
T wWsd 46 W 48 W T foRT WG @ 23 W 24 AT IF B WA 3G
I ST BTG B, O BUENe, ot 35 fhdl sF § wET &2 MUt A
A A el W iR SEeT @9 FY? e @E Iw & 5 & vy i Wy uw
o, i 98 dl t w9y b feww F Gy feal <« v 2 @ R osnus de
TR d98 s9d 41 foud @wme anw fath e © <R € 9 At uim feen ufa
afdd, 98 s M qdr € 9O N qdr g smsigss He W ocar € d 0
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aar & ard Wt da & SR e @ WY H a1 &1 YW 9w wdwe aE g
A Ao i vl a1 M€ gufay efls dsr fod femisy siv gud faRag e
Sl RS g QAR ASAl & oded o %@ 8, 99 AWl #l AloHd gad @,
4 FH el H | (@) SMYE S AT 8, 48 ddd SN & ©, peiy @l
g1 sl o iRy dey @, wwd uida N 2 sm A W €1 9wd sl
T B OGS B et ¥ g w0 ¥ W mEanft 3@ Sf 5w ww qe,

Wil @ W sntd sm Rel ol RyEsl gue # osadll el ol dig@r Ao
off — b drg 24 BGR dRls A Gl 9 WX o@d fbar S RE Al Gudl Ud
A 25 BANW FES W SGAAT £ I W AT AT ad TE Bl I enditlement
@l wge A do ® dl 30 & @ udlem A @ wadl efl v sy A “extend
up o7 T BRI H MUY 3MuE dEM fb SnfsH gw @R & Ry di o)
3fIX amtd off fob $9 dvg @ @r 3 98 @i, o gy W & R H oA
HIAT B, A B UTT SR S8d9 AN 81 ®T U e o fv am uWe
& wF B uden T @Y Thd A7 3‘\'4'%1’? MU 310 Ordinance-issuing Power &
SiferepIR 1 geuAlT fdAr] gwIdre |

MR. DEPUTY CHAIRMAN: Hon. Members, the hon. Minister would now
move the National Food Security Bill, 2013 for consideration.

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.'V. THOMAS): Sir, I beg to
move... (Interruptions)...

SHRI BALBIR PUNIJ (Odisha): Sir, he is not speaking into the mike. It is not
audible. ...{Interruptions)... The hon. Minister lacks conviction in the Bill. That is
why he 1s not..{Interruptions)...

MR. CHAIRMAN: Please, come to the mike. 3T d6 WEY| _.(@¥@€M)...Speak
louder. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, there is no voice security!
...(Interruptions)...

MR. CHAIRMAN: Now, please. ...({Interruptions)... Please speak into the mike,
Mr. Minister. ...{Interruptions).... Speak louder. ...(Interruptions).... After the Minister
moves the Bill, we would have a break.

SHRI SITARAM YECHURY (West Bengal). Sir, I think the Minister’s food
security is important and so, you should break for lunch. ...¢{Interruptions)... Let us
break for lunch. Let him eat and come back, so that we could all hear him.

... (Interruptions)...
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PROF. K.V THOMAS: Sir, I move:

“That the Bill to provide for food and nutritional security in human life cycle
approach, by ensuring access to adequate quantity of quality food at
affordable prices to people to live a life with dignity and for matter connected
therewith or incidental thereto, as passed by Lok Sabha, be taken into

consideration.”

The questions were proposed.
MR. DEPUTY CHAIRMAN: Mr. Minister, would you like to say something?
PROF. K.V THOMAS: Sir, I would do that later.

MR. DEPUTY CHAIRMAN: All right; he will speak after discussion. Now,
hon. Members, the Statutory Resolution has been moved; the Bill for consideration
has also been moved. As per practice, we will take up the discussion together.

Now, it 1s almost 1.10 pm. Shall we decide that there will be no lunch-break?
SOME HON. MEMBERS: No, Sir
MR DEPUTY CHAIRMAN: All right. Let us have lunch-break up to 2.00 p.m.
The House is adjourned up to 2.00 »m.

The House then adjourned for lunch at eight minutes past one of the clock
The House re-assembled after lunch at two of the clock,

[MR. DEPUTY CHAIRMAN in the Chair ]

SHRI M. VENKATIAH NAIDU: Mr. Deputy Chairman, Sir, the BIP is for the
food security of all the people of the country, and for that matter every political
party. In the morning, my colleague and the Leader of the Opposition, Shri Arun
Jaitley, was questioning the Food Security Ordinance. Why Ordinance route when
the Parliament was about to meet? I don’t want to go into details because he has
very neatly and rightly explained it. The reply is, “This may be a life-saver, a life-
changer for many people. So, delay even by a single minute or a day, God knows
how many lives it could cost” That is the answer. My colleague has doubted this
Ordinance route. The response from the ruling party is, “This may be a life-saver,
life-changer for many people. So, delay even by a single minute, or a day, God

knows how many lives it could cost.” Sir, this Food Security was part of the
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Congress Party’s manifesto in 2009. It was part of the Presidential Address in the
Parliament also. From 2009 to 2013, how many days, how many years, how many
hours, how many minutes and how many lives have been lost? The Government
should explain it. After all, you said that ‘delay of even a single minute will cost
lives of people.” That being the case, why did you delay it for four years? You
have to answer the nation. Just on the eve of your going out of power, you bring
this, and that too in the form of an Ordinance when the Parliament was about to
meet. That means the Government is not sincere; the Government is trying to be
populistic on the eve of elections. That is the charge for which the Government
has no clear-cut answer. They have no credibility I wonder sometimes that after 67
years of Independence, 67% of the people need to be given food security What
has happened to this country? Sixty-seven vyears passed, 67% of the people need
to be given food security What happened to all Five-Year Plans? What happened
to the Government? And that too, Sir, out of 67 years, for 57 vears you have been
in power. You forgot the food security. You never bothered about the common
people. Now, after four-and-a-half years of your second tenure, you remember
about the food security of people. Please give a reasonable explanation. That
means, for 67 years vou have totally neglected the common people and poor
people. You never felt that there is any need to provide them food security
Suddenly, on the eve of elections, you realized that there is a need for food
security and you are covering 67 per cent people. On the one hand, the Planning
Commission says that the poverty is reduced considerably. On the other hand, you
feel that there is a need to cover two-thirds of the population for food security.
Sir, the Planning Commission 1s Government’s creation. It 1s also an important body.
It is speaking one language and you are speaking altogether a different language.
How do you explain this contradiction? If the poverty has come down to 22 per
cent as 1s claimed by the Planning Commission, which 1s thumped down by the
ruling party all over the country as its great achievement, then how do you justify
giving food security to two-thirds population of the country? This is the second
question for which you have not been able to give a satisfactory answer so far. If
you want to take the credit for bringing this Bill, please take the blame also for

not covering 67 per cent people in 57 years of your rule. That is another question.

Sir, forty vears ago, Madam Indira Gandhi gave a slogan ‘TRl <RI | Then,
whal happened? Now, according to you, 3= it gers =&l Wit qeg| foud
gerg? e uim @ v owd o fear, @ 99 e sed feErEt gt St 9
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W FEEr w@ At AR e 9 W T, e 3w e e s
s Wd I fran, T sest @ A e ofee fe R S e 1 g W
BT WY, gAY W 9w E (@@ T g T, wam 4 osas fae &M
ey Even after being in power for 57 years, they have been neglecting the
downtrodden and the poor people. Forty vears after giving the slogan, “vR1d1
&3, you could not do it. When we were in power, Sir, we provided 35 kilos of
foodgrains without any propaganda. We gave 35 kilos of foodgrains and now, you

are reducing it to 25 kilos, and you are asking as to what is it that we have done.
A sed et aoRft St & swm # ' oidicw Gfwefs & v w®maRn
fover, @& Wil o Wiy €1 qw A vl ps fShegem wew & fGu sad @
@ foan, as wlt B AgE & dlE 9l ¢ W [eard & gw €l el s
sl 9 Sl ART fGAr & Wi A Swel §gd gN 21 sHY 9w @M 4l @l &l
w4t SYERT S AR 1 39 9w U MgwE W Ugd W o 6, W, S|
W W dw W g w6 e wew W ¥ i g owl g & W e
arel &

sl Al ot Y A war vz A, cadldl 48 dl dad gsmd oAU | @
Ufedddl] gema &d &2 o9 wei ufaadie gd @ w @ wifdariie ww el feary
TE @2 @ gl blade R ferrg qd @ b deiR d Wiew W8 guid od &2
dul dd 8l 2 when the situation is delicate, the economy is dwindling and the
rupee is going down, the Minister makes such irresponsible statements and tries to
justify them also. The ruling party also stands behind the Minister. Sir, what is it
that the Congress Party has done to reduce poverty during all these years? One of
these must be correct. Either 67 per cent must be a * figure that they are giving,
or, their claim of reduction n poverty must be * . One of these two things has to
be * You cannot contradict yourself in such a big way People of India are

intelligent.

Sir, the Government is trying to get vote security in the name of food
security. I can assure my friends that food security is not going to get them vote
security because they have lost the confidence of the people and they have *

every section of society.

Sir, there is just about three or four months before the election. It will take
four to six months to put everything in order and then start its implementation.

You may make a formal mauguration. You may make a foundation. But ncthing is

*Expunged as ordered by the Chair.
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going to happen because everything has to be organised in such a way And now,
you are saying that it will be a ‘game-changer’. Your spokesman said, “It is a
game-changer” Do you consider this as a game, playing with the lives of common
people of the country, playing with the lives of the poor people? Tei[@ # MU
gl Afey| snusplc & @rfey T sa Wi & a6 sHR 19 d9R ded ol ]
am not able to understand the audacity of the Congress about such an important
and sensitive issue. Sir, this is nothing but an electoral gimmick I can assure you
that your Food Bill is not going to get you ‘goodwill’; it is going to get vou a
big bill. The Government has to understand this and it has to respond to the
criticism in such a manner as will satisfy the people. Sir, the Congress and the
UPA have no credibility. It has got credit. I do agree to that. Credit is going up
day by day and we have Rs.3,62,000 crore interest payment per vear and almost 63
per cent of GDP is going for debt repayment. That is the fact of the situation.
Only 37 per cent remains. Out of that, how are you going to adjust? Nobody 1is
explaining that. Sir, the Government has * the people on every count — be it
controlling prices, be it bringing back the black money from abroad, be it taking
action against the corrupt, be it taking tough stand on terror, be it providing
reservation for women in legislative bodies, be it creating two crore employment
opportunities per vear, or, be it creating Nirbhaya Fund’ for women. All these are
the promises that the Government has made in the Presidential Address, in the
Budget Speeches and in the statements made by the Congress Party from time to
time. On all these, you have * the people. Now, how can you believe this promise
of providing food security to all the people? You have not only promised but you

have failed and you have * the people.

Sir, even about Mahatma Gandhi NREGA, you have been tom-toming across
the country saying that you have created 100 days of employment. The figure
shows that 14.48 per cent of the total registered households got jobs in 2008-09.
The figure dipped to 10.9 per cent in 2012-13. That is the reality You tom-tommed
it across the country saying, “NREGA, NREGA, R & fel d #nl sig #
@ g 3id A wHwn ge g, frder old gHere adl 2l

af, sid H g g WA "¢ US| SHA BIE HAME €l &1 Sir, I would
like to make a mention here. When late N.T. Rama Rao, the icon of the Telugu
people formed a party, he made a promise that if he was voted to power, he would

*Expunged as ordered by the Chair.
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provide rice at Rs. 2/- per kilo. The then Chief Minister, late Shri Vijay Bhaskar
Reddy, said, you would be able to provide rice at Rs. 2/- per kilo only if you
come to power. [ am in power, [ will give rice at Rs. 1.90 per kilo. He made an
announcement and started the same but the people did not believe him. The
reason is lack of credibility and the Congress Party lost miserably in that election
in 1983, T would like to remind that your empty promises, your hollow promises are

not going to get you votes for ruling the country once again.

Sir, with regard to this Bill, my point is that food security can be provided if
there is satisfaction among the farmers of the country If the farmers are happy,
then, only we can have food security. You cannot have an imported food security.
You need to have home-grown food security. That is what Mr. Swaminathan and
everybody 1s saying but you are not taking any steps. What 1s missing in this
Bill, and, even in the objectives, 1s how you are going to encourage the farmers to
produce more. Unless you produce more, you cannot meet the requirement. That
has to be understood. You cannot import and then distribute foodgrains like that.
Already, vour import bill is going up. You don’t have enough funds to provide for
import of foodgrains. That being the case, what are the steps you are taking? Sir,
leaving apart politics, my concern is: how do you sustain agriculture. That is the
basic issue, which is agitating my mind. Sir, the average per capita grain
consumption in 1965 was 418 grams, and, that of pulses was 62 grams. It is
according to the Economic Survey, this is not my figure. After five decades, the
per capita foodgrain consumption of an India in 2010 was a meagre 407 grams and
the per capita pulses consumption was 32 grams. From 418 grams, it has come
down to 407 grams. The per capita foodgrain availability in India n 1971 was 394
grams. After thirty vears, n 2001, it has come to 396 grams, which means, a mere
simple rise of 2 grams. That being the case, how do you assure food security to
the people? The population is growing, the aspirations are growing, the
consumption levels are increasing but the production levels are not commensurate
with the consumption levels. That has to be understood. The agriculture is in dire
crisis. What happened to the recommendations of the Swaminathan Commission?
Seven years have passed but you did not bother or take care to consider the
important recommendation made by the Swaminathan Commission of providing the
support price to be calculated as cost of production plus fifty percent to the
farming community That is one of the important recommendations made by the

Commission but you totally ignored it, and, you are not talking about that.
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That being the case, how do you sustain food security? That 1s another
1ssue. Sir, the share of agriculture and the allied sectors in India’s GDP has
declined to 13.7 per cent in 2012-13 as per the Central Statistical Organization.
During 1950-51, it used to be 51.9 per cent, which has come down to 13.7 per cent
in 2012-13 at 2004-05 prices. From 51.9 per cent, it has come down to 13.7 per

cent |

WY, B & Hed d ogq @l @l fdar e g aifgy, 9ddar e qd o
o v F Sud IW % faar off T g1 swer oRw ¥' ¥ fF fhum osw oW
i dufed €l &1 STl smard A8l 9 ugad A W gied @il @1 el Hidr
foor @ Suer wE wuRE ff AReT WY T W 9 gRT |

Sir, that is why, people are waiting for the Government to take action on the
Swaminathan Commission recommendations with regard to fixing the minimum
support price. Sir, the present President of India said, “People’s right to food can
become a reality only through sustainable increase in agriculture production and
protecting farmers”. These are the words of hon. President of India. It will become
a reality only through sustainable increase in agriculture production and protecting
farmers, but what have you done to protect the farmers. Now, please understand
that this Food Security Bill can be implemented if you produce 350 million tonnes
extra. Then only, you will have the comfort of distributing and then providing food
security. So, the moral of the story is, one cannot distribute what one does not

have.

Mr. Ramesh, vou will be able to understand it better than anybody else. Sir,
from my childhood, I have been seeing in this House, that some political parties —
I do not want to name them, they will feel a little embarrassed — always used to
say, panchali, panchali, panchali, which, in Telugu means distribute, distribute,
distribute. But, Sir, in my childhood, what I learnt from Acharya Ranga and
Rajagopalachari, the great C.R., in those days, was, ‘before panchali, penchali,

which means, you have to produce more, then only, you can distribute.

Without producing, without creating wealth, without getting the growth, you
cannot have development. This is a simple common sense for any student of
economics or, for that matter, for any common man of the country also. But,
unfortunately, Government is not taking enough required steps. It has not outlined

any of those steps in this Bill with regard to providing safety, security and
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incentive to the farming community to engage themselves in agriculture. Sir, what is
happening is, about 2,500 farmers are quitting farming everyday. @M @l BIg &%
SR Bl AN uWdl Wi B W@ SN WE 82 A8 WEN Bl wAS A AB[ ST
v ¥l g dn o7 w € fF o9 W s & wmm, oww @6t @ @ @,
QW @l WrEl YREm &l A elm? gHd 9§ wfkar 9 g aifgvl Sir, the
number of cultivators has declined during the last decade from 127.3 million to
118.7 million, fall about 8.6 million. This is the reply given to Parliament; this is
not my figure. 8.6 million people left agriculture in the recent past of the last one
decade. Sir, the Maharashtra Government have admitted it in the Assembly I am
not making any charge against the Maharashtra Government because they are not
here to defend. They made a public statement saying that 116 farmers have
committed suicide. That means, three persons per day. As per the National Crime
Records Bureau, in 2012, 3,786 farmers committed suicide, that is, more than 10
people per day. What is happening? fhu #v g & fbue & w2 & dfe wwi
O d @ oW v # ¥ frguee g 6 oJm W oww € sliw waree |
o o B 3He N ¥ WReN b U Bl gERMA A8l &1 Sir, the farmers are
getting reasonable prices, so says the Govt. The Agriculture Minister, Sharad
Pawarji, he is not here, and also the Finance Minister have been saying from time
to time that they have increased the Minimum Support Price from this to that. Sir,
you have increased. But, at the same time, please note, you have increased the
prices of fertilizers 24 times so far You are going to increase them again. You have
increased the prices of pesticides. You are increasing the prices of diesel every
month. Then, what will happen to the agriculture? The prices of seeds are going
up. The cost of cultivation is going up. The tractor charges are going up. All the
agriculture input costs are going up and what you are giving as Mimimum Support
Price 1s only the ‘minimum’. Please try to understand this. Diesel is very much
needed for the farming community in the rural areas. It is common sense for
anybody Somebody said some time back, I don’t want to take the name, that
diesel is consumed only by the rich people. Are farmers rich people according to
you? You try to understand its effect that is going to happen on the common
people. Sir, I have a figure. The cost of production per quintal of paddy is Rs.
1,355 whereas the Mimimum Support Price fixed 1s Rs.1,080. If Mimimum Support
Price is Rs. 1,080 and the cost of production is Rs. 1,355, how do you expect the
farmer to produce more? Then, there was a question and Mr. Chidambaram the
other day said, if that is the case, why farmers are getting themselves engaged in

agriculture; why they are continuing. It is because they have no other way *

*Hon. Member Spoke in Telugu.
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They have no other alternative. They cannot do any business because they
have no seed money They are not getting any support. They have no other
alternatives of getting revenue. That is why they are continuing in agriculture.
Otherwise, many of the people would have said goodbye to agriculture long back.
But, unfortunately, the Government of India is not able to understand the
seriousness of the situation at the grass-root level. Thousands of farmers are
committing suicide. It is a shame for all of us, not only for the ruling party That
being the case, T thought the Minister for Food and the Government will come out
with some concrete suggestions. While giving incentives for the food security, they
should have given some incentives for producing the food also. They should have
taken some welfare measures for the farmers also, which they have not taken. Sir,
with regard to the prices of wheat, the production cost is Rs. 1,530 and the
Minimum Support Price is Rs. 1,280. That means, the farmer is losing Rs. 250 per
quintal. That is the realty Many people are there from wheat-growing areas in the
north. @i M fpuer @ Wit & Fygued €1 That is why, Sir, my point is, first of
all assure the House, assure the country about providing sustainability for the
agriculture. And now you are saying small and marginal farmers, who are the
producers, they are also consumers. Okay, if that is the case, are you going to put
them in that one-third category where they are forced to purchase from the open
market? The open market prices go up like anything. 50 per cent of the urban
population and 25 per cent of the rural population who hold the land will be
deprived of the public distribution system.

Then they will be forced to purchase from market. Wherefrom do they get
the money? The poor farmers after harvesting will sell their produce then and there
itself because they have to repay their debts. They don’t have enough money to
invest in agriculture again. Again, they will go to a moneylender for borrowing

money. They don’t even have the storage capacity.

Sir, the prices of all other agricultural inputs have gone up. The fear,
Mr. Minister, among the farming community is that tomorrow the State
Governments, guided by the Central Government, may go for a rice levy. And if
there is a levy then it will be a compulsory levy and the farmers will be forced to
sell it to the Government agency first. That being the case, they will not get
remunerative prices from market. The farmers will be the losers. That is why many
of the farmers’ organisations are agitating and some of them are openly opposing
this measure also. Try to understand this problem and then come out with some

response.
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Sir, procurement is a major challenge. Where 1s the infrastructure? Where are
the godowns? The other day, the Planning Commission estimated cold storage
requirement of 61.13 million tonnes. Present capacity is only 29 million tonnes. It is
not even the fifty per cent of the requirement. Vegetables, other foodgrains and
also fruits are perishing. Last week, the Minister gave a reply, which I have with
me. He said, “Annually, Rs.13,393 crore is being lost on vegetables alone because
there is no storage capacity in India” We have failed in providing storage capacity.
Food does not mean rice and wheat only. Food means pulses, cereals, oil, sugar
and other requirements. All these things are required. But you are not bothered

about any of those things. You are just talking about wheat and rice.
MR. DEPUTY CHAIRMAN: Venkaiahj, your Party has five more speakers.

SHRI M. VENKAIAH NAIDU: Sir, leave it to me. You dont worry about that.
I will take care of my Party I am thankful to you for your concern about my

Party and its time.

Sir, in a reply given by the Minister, in 2013-14, against the target of 613
lakh ton under PEG Scheme, storage capacity added upto July is only 3.36 lakh
ton. The target is 613 lakh ton. And achieved is 3.3 lakh ton. Mr. Minister, this is
your reply to this House. At this rate, how many vears will you take to provide
the needed storage capacity, both public and private, closed, covered and
uncovered? That being the case, Sir, my worry is, again coming back to that point,
about the sustainability. My worry about the sustainability is on two issues. One
1s about the neglect of agriculture, not providing needed incentives. Second is
about the finances. I am not an expert on finance or economy The CSO data
released on Friday shows that the annual growth has come down to 4.4 per cent.
This 1s the real worry. Where is the money that you are talking about? How are
you going to finance the scheme? Please explain and take this House into
confidence. Last year, the Finance Minister, Mr. P Chidambaram, brought an
expenditure cut of nearly one lakh and twenty five thousand crore. I stand
corrected, it 1s Rs.95,000 crore under Plan Expenditure. Every segment, including
education and housing, has been affected. Are you again going to put another cut
like that in this year also? You are not able to sustain it because you don’t have

money.



The National Food [2 September, 2013] Security Bill, 2013 59

Sir, rupee 1s sinking fast. Fiscal deficit 1s on the rise. Trade deficit is
widening. Current Account Deficit is increasing. Growth rate is going down. Your
subsidy bill is increasing. Investments are flowing ocut. No fresh capital 1s coming
in. Investors, both domestic and global, have lost confidence. The other day the
icon of Indian industry, Shri Ratan Tata, opined, “India has lost the confidence of
the world.” This is not a statement. This is not a happy statement either At the
same time, it is a fact that nobody is coming here to invest in the country Even
Indian investors are running away from India. Many people are praying that this

Government should go at the earliest so that there is some certainty.

Sir, with regard to fresh capital, it i1s not coming in. Country’s sovereign
rating 1s suffering. Inflation 1s breaking the backbone of the common man. Growth
has come to a grinding halt. Large-scale unemployment is looming large. That
being the case, Sir, the experts are warning that this Bill may play havoec with

Government finances.

Sir, the other day the RBI rang a warning bell to the Government and said,
“It will be difficult to contain food subsidies within the amount even in 2013-14
when this Act will begin to get implemented.” This is not a doubt expressed by
Venkaiah Naidu. This is a doubt which is expressed by the Reserve Bank of India.

“In the next few years, growing subsidies could restrict employment
opportunities including agricultural sector™, this is the opinion of the RBI. The
outgoing Governor of RBI said that the only solution to our rupee problem is to
reduce Current Account Deficit. That is the advice he has given and we have seen
CAD to be well above the sustainable level for three vears in a row. Continuously,
for the last three years, CAD has increased. A former Governor of RBI, Dr. Bimal
Jalan, raised a red flag at the programme and said, “if the Finance Minister is
trying to contain the fiscal deficit and control expenditure, it is important to look at
the cost of financing such a programme, especially when the economy is not in a

good shape”. Sir, let me quote our Prime Minister, Dr. Manmohan Singh.
MR. DEPUTY CHAIRMAN: Now, please conclude.

fl T dT A W AU @ dd 991 W8 85 g B Bis 4l The
Prime Minister, Dr. Manmohan Singh, while presenting the Budget as the then FM
in 1995-96, said, “If we try to fund every project and programme irrespective of the

revenue available, we will only generate high inflation, high interest rates, which
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will choke off investment. This approach will only jeopardise our basic objective of
development with social justice since it is the poor who will suffer the most from
the resultant inflation and slow growth of employment.” I underline the words
‘high inflation”, ‘high interest rates”, ‘choke off mvestment” and ‘it is the poor who
will suffer the most’. Sir, food is not the only thing for the survival of human
being. You need water; you need sanitation, vou need education for children;, you
need housing; you need clothing, and, you need other minimum requirements. That
being the case, if the inflation goes up and the Government is not able to contain
the prices and control inflation, then what will happen to the common people?
Merely by eating rice and wheat, one cannot survive. It is everybody’s knowledge.
So, that being the case, I would request the Government to understand this.
Economist Prachi Misraji said that the cost of the programme may be Rs.50,000
crore. Just now, our Leader of the Opposition said that as per the Minister, the
cost of the project is going to be Rs.9,000 crore only. On the one side, you are
tom-toming and saying that this much money 1s going to be spent; on the other,
you are saving that the cost i1s going to be only Rs.9,000 crore. One of this must

be untrue. The other must be a fact So, please explain to the House what the fact

is.

MR DEPUTY CHAIRMAN: Okay

SHRI M. VENKAIAH NAIDU: Sir, what 1s your problem? I am not able to
understand.

MR. DEPUTY CHAIRMAN: My problem 1is that your Party has only 22

minutes left and it has five speakers. How will [ accommodate them?

SHRI M. VENKAIAH NAIDU: I have been told by my Party that there are

only two speakers.
MR. DEPUTY CHAIRMAN: It is given here. There are seven speakers.
SHRI M. VENKAIAH NAIDU: Don’t worry, Sir. Leave it to us.
MR DEPUTY CHAIRMAN: But, I have to regulate.

SHRI M. VENKAIAH NAIDU: Sir, the problem with the Deputy Chairman
always 1is, you try to apply brake. Once we break, then it takes some time to again

catch up.
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MR. DEPUTY CHAIRMAN: Okay No break. You continue.

SHRI M. VENKAIAH NAIDU: Sir, the Food Security Bill is going to
negatively affect the States. Chhattisgarh is giving universal coverage, 90 per cent
of the people. You are restricting it to 67 per cent. Tamil Nadu Government is
going to forego Rs.1,000 crore per year, ten to twelve lakh tonnes of foodgrains per
year, as per your allocation. The other day I heard the Minister with attention. In
Lok Sabha, he said that it would be offset by providing additional foodgrains. At
what cost? That question was not answered. 1 would like to ask the Minister: At
what cost? Please explain to the House today. Would it be at an increased cost or
at the same cost at which you are providing to other people? Second is about
Guarat. Gujarat i1s going to lose around 1.47 crore people who are in the BPL.
From 5.11 crore, it will come down to 3.66 crore. That is the apprehension. Please
try to understand the apprehension and then address that issue also. Sir, the
Supreme Court said that the Chhattisparh model is a good model and why you do
not follow it. T am asking the Minister: What prevents you from following the
Chhattisgarh model?

Sir, now, I come to reduction of entitlement. As per ICMR, it requires nearly
14 kilograms. Now, you are making a provision of five kilograms. You are going to
cover only 20 crore families as per the reply given to us in Parliament. It means, 20
crore into 4 or 4.5 per family, around 80 crore people. That being the case, what
will happen to the remaining people? At what cost do they have to purchase the
foodgrains? Secondly, I want to open up and tell the House about the debate that
is going on. Are you really targeting the food security? Are you really targeting
the needy? Then, why don’t you also target the subsidies to those needy people?
That means, the poor people, the BPL families, the Antvodaya families, the helpless
families, etc., have to be taken care of not only rice and wheat, but also of other
important components of food so that they also get a nutritious meal for their
children. Malnutrition is a major problem in this country. It is a known fact. I don’t
want to quote the figures of the World Health Organisation and then bother yvou
all

But the fact is that there is malnutrition, stunted growth and under-
nourishment in the country. That being the case, without covering those aspects
of the nutrition, how are you going to take care of those children? How are you

going to take care of the malnutrition? You have not been able to understand. 4%,
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foraar smer Saft A smwh ww o twr g S fewe @ owd @ aifwl
So, first you decide what your target is. If you are going to give to 67 per cent
of the population, then, you may say, Venkaiah Naidu, you said 90 per cent in
Chhattisgarh, then, I ask you to cover it by 100 per cent. What is the problem? If,
67 per cent of the population can be covered, why not 100 per cent population?
Some States are already giving. My point to you is, please don’t attack the federal
system of the country. Please allow the States to have their own schemes. If you
want to supplement them, supplement those States’ programmes fully Then, do not
make them villains. The Leader of the Opposition has made a pertinent point, you
decide the number; and they have to decide the beneficiaries. iferai 3iv
AN, ST G USSR A9 MU o @i A8 @ a9lel €2 Is it in the
real federal spirit of the country? The number and the criteria should have been
done in consultation with the States. You can’t put the States in such an
embarrassing situation; and create difficulties for them with finances. The Centre
has got enormous resources. You have the taxation power. States have limited
finances. That being the case, don’t put the States to such a situation where they
have to bear the brunt and you will try to tom, tom from Delhi &4 o < faar,
A A€l o v € ¥E el 9d el §1 o$9 AR A R 9§ " gyl

Sir, with regard to the quantum of food, we have already talked about. With
regard to taking care of inflation, we have already talked about. With regard to the
Food Bill, T will conclude by saying a few wards. 1 can tell you that the Food Bill
is not going to get your good will. It is going to be a very heavy Bill How do
you make it? Please explain to us. “STER” ¥ SNUH T\ RN ded 4l T8l 81 3

A, oM “FRERT 8 Sl fRT you are talking of so many things on the eve
of the elections. You are saying that this direct cash transfer will result in vote
transfer. Finally it will end in regime transfer. Please try to understand it because
the message is very clear. People are angry. They are impatient. They want this
Government to go at the earliest opportunity. The sooner it is the better it would
be. That being the case, giving lollypops, making empty promises without proper
allocation at the last moment is not going to serve the purpose. The concept of
food security is nobody objecting. My States are implementing it in a better
manner. Please join my States of Chhattisgarh, Gujarat, Madhya Pradesh and other
States and then make it successful. Thank vou very much, Sir.

MR. DEPUTY CHAIRMAN: Thank you very much. Next, Shri Narendra
Budania.
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gl A4 § SAET 3MTY BAN UMY &1 SHMU 89 g9 erdl avE W A o]
Hepel & |

Hglgd, Ud dId siv HEA sy (& sHY [eEr &l Jawr gl 49
R I ) S S 1 S 5 2 0 BT | B T < B e R B )
LB S O s = e - s e = B O B D [ B Y 3 o
frm %1 sEW T w0 ¥ REE, sgEee, PN ferw, TwrR dasit sy w
frdy eam foar & fFAET @ W ST U¥ EOT SUAR HRMAT TG, S
@l @qen @ Srgd siv SAe fau va @ vew @1 faerw fear smmd

34 ST WIGRI Bl JhHE b B, g8 did W wHy ° dEv 2

#ElGd, A8 el ol Y&l © [ AR WIBRI Bl QU O @ IFS A wCid
gnfl, a8 9id Weld &1 S WRGRI Bl 3 Sl 3 ggAl 8l Rel @, 48 SHN
I WERT FI I WBR A AT BT | I9H fp U @ et TEf
B TS & Ifer ST sk W s oW se e, 59 A9 % sige Ueft wagwen
F TS B

Heled, A8 Hald JoRN of el @ [ A8 euRT ol wWe gEn Nd o8 A
ufd a¥ 9 T "FTe '8 g€ 99 e wEd aifgv B owm cgRa wifa o@r
T osfesr S A & faur war s ceRa mife 9w AW o BN W % 9
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§gd STl URWM RN SIS & wHew d g9 ScAquR gyl d Yuly WNeR ol
Al ol dredl § (o erel el gudl gRd #ifd @r A fear & 8w gudd
gRd il @1 smms fear &1

# 3 ydl uawli o1 g o aredr g Usd dF ool & osigy gud
eNd wifd & 9gd s/ uRum wee sn e &1 osuiay s wel @ amuwm siiv
FRaw @' gfdur 9 e, § wasar g€ T @Y fquer o wisAl @0 sl fEar
Big oAt ATl (ET & w6 uw, et eter W osiw

Srguufg HElgy, pal [Ad s i sifieed @ T 2 te @ didigg %
FUR, HESAE AR @@en § euR Hdr siffered @ Uy &1 8N oF & 3iER
% A T F R T A ¥ TR SN I8 WO @ ge &1 B ueE
T 3reT HW 8 e 8, 98l 'R v ywnell sgd ot @a v § sk R
uceli b 3Gy ool oM <2l 8 el & g8 ol W g wahdl &1 s HEdAHE
faazor gl @ guR BRAl S19 B8R Y 9gd siewad g SR widdle v
UUTElt % IR HT FE BART AT WWERI P | IT WIBRI B SHD YR
T W HRAT TS ST SMW ST uS

SHPp d1g <flbo @ 9 dEl 8 fF osEd ofiee @nftl Fiftad we 9 osad
Wlobd € Hepdl €1 § 59 91 B AMAT § b oAlbd Sl 8, df oW et o
G R0 A | o S | | e e | =< s 0
fe 1. (emaur)

MR. DEPUTY CHAIRMAN: Now, please conclude.

I D 1 ) R s B N R O (o L ) B = B 1 B SR
R sHE fav s WReRI @I M N BT TS ISl Bl FAHHT E |

...{TRIT)

MR. DEPUTY CHAIRMAN : Now, please conclude. ....(Interruptions)...Your
Party has seven speakers. What can I do? Please conclude. Don’t give so many

names.

ft TE @A - W, 39 St W OSMET § S S SISl & Fawen @l
Yoo @R Bl MARAFAT & |

SuHAdfd welgy, sHer R fidkes @ 9 @l 18 b e Y g 8|
weIgd, TEh fag me By g 1 5w i ¥ sk Ww iR I RWe Taed
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F52 11 ) O e S O G = ) =S =S| e = AR A | - 11 1y s el 11 s 7 | < e =4
g s yer Eu doed ¥ BN SR Ble 8 suNl sivHanisdr 8 o)
3T TERMT §, o7 El % 3igY §U BE ol e

ygiqy, 39 o & sy greffiar siv wawad) v ot fo9dy eam fear wran
&1 grdaFe [Jawor yonell & R @l gidwife avd 3w Wiwd siifse avaq
&1 e W A w2

MR. DEPUTY CHAIRMAN: You are the Party Deputy Chief Whip and you
have given seven names. You yourself have said that you will take only 20
minutes. There are so many Members who wish to speak. 1 am requesting

Members from every Party .. (Inferruptions).. Please.

ot T et ;o weley, sl d wyor g REr A1, 9" AN F 3fe} g
qd GEE S| BN UE UY Ud evd fHwew € @aue) Nud sigw I
WRERI Pl 9gd 981 Bol ©l M9 s Bl I GBR T Y Vel TR fomm
g WEE B ps @l el SReR faar w8 W O < @l U HYeRl @l
L B PSP o I | N T O O | ) 1S T N O 1 R B 11 B 4 e
foly Rl uRadl @1 uggE @Al U wReRI @ e @1 siR ag wEl Wy
H AN el g, U W B 3 g jel € SR gwy W @ a8l e v
@ a8 4t Iga st faar @1 fawa gnm

fy wgie flerf gy

g A M wgd Rl &1 o fdaRT guirell ol AOgd q o @ We
A F Bl SUS 3O fAy Smr omr sl welt e 9% wRar s Ugd,
ag gl s Wl @l @l Sl uv i UMD RISU EReRl Wl b el
Helgd, 4 He 94 eUR s Wi g 9| & sy Hige £

FAYR AEEE, S N A gh qq PN wgar] § Uiy wRPN Bl D]
gawwe wifr et Sfo@r sie wmrewERt of @ g e oaw@ € f i
| 3R Ul F FPREE F oSy e #ifder! Mg fag ol

€ |...(caar)...

ot gvmafr ;e Yl sl wWA W g o &

$ft g qEtEr - AR Aw YEw @ R 8 I9MR o s 8 R
FT RGP B A IS WE [GRE B SRER
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FaUfd weled, AU @ WeER T 3W o F Gy o fE fey, ST oI
tfrsrfas fofr & s a9 fow fad o &9 @@t &% w € W@ W wEd
tiuetfae o &1 SO fav @ wr fF s T @ ¥ oW o g e
dfed § @ asa § fF W Shwl, W Wisdl, UG Sig% AT 9gd P9 g
SHP 3Gy TR Anll B Wier gEm ¢l ARl &1 g € BT SR R 8 3R
FICAN SER (G T g1 ¥g qg 9 2

=t wwraly - sy WY wew 8l A &1 Please conclude.

st = qElEr a9 B we B fid o) 3w WA @ U @Rl drlev
Tl ARyl drer @ faar wa
MR. CHAIRMAN: Thank you.

M W= gailar A @ WA wd el 99 dbar off enel i ve ¥, dl
qel UHT o R8T AT (o (cmamm)..

ot qumafy : sMueT wEw wWw @ T g

Mt s qEItEr - 4 9gd Sl didd . (FEum).dlBT 31 O W §
gsqsEe wagr oM SE9 o € 5 59 Wa O el @1 wragr s arar
(W @t Gl IHBT WY IAD Hdl Vel &1 dgd-dgd  ediG |

T waEd G uew) o Al gwnld S sme o @l W W oA
fed 4 oo @ wwln wer ygeen fWd 9w geq § gat @1 vl € 9ue ded
7 ¥ WY TERY o TRAmE SfieT adild evd ¢ Ay oW ol w® wiw
1 10 o e o A i e O O O 3 1 B 1 O B R
STHEIRY ol @l fafieT we ouw Sl wrer gfeend o @) 9id adl ag 8 9
Y ey g Wi Qe o §Re g @l o ugd @ & fra @) € ag
T e 7 uer &l 39 Ugd % 9G, SUGT SRAT @Y & 91 7 39 e U¥
ugdl § b o fee 4 § sw oA @ R qewer aedl g 6 59 s 4
T STERIRY @l ol [ W e Sl owrer gfeerd o @) aid @l a8 g
S I | A S 6 L T A 1 ) B Sl | G W | )| B B e B R T i |
g 3fv Saa doie W W ued ¥ @ wewE feem g o ogw fEwe § R
I wifird &% fo=am Tmr &

sUh WM B 39 e ¥ g% SR A% Aeel & Sis @Y YA e
feam o1 =@ & S $% @1 WER W F OWE SHAERT ANl F FUY 984
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3.00 p.m.

RG] Wal d3 of Y8l & Ydfe 39 edled 9 o dr o Efue el wwmr W
Hhdr &1 a8 G 91 H @El & o # "eela o St 9§ d@eka W St 9
At T o9 4 g9 fEREE R SUAT oA o of 39 59 a1d o WeRT SRR
Lol I 1 B 7R ) S O 1 R | N M N 121 L 4 S 111 e B A | B
9 FEl T 8, SHAT gl Ul w @) W W omar & fea # dgifie div
WROQRT HgER Rl @) aife e widt W sl ikl & oded A aedt ©
fF o S W o ff W afdw wm ¥ dfw T W sefT gm T T W@ s
T & gy F afyd w@l dfe, sad W € el g Nl wad dar g 2 b
FRRFR 3T T o 39 a9 @ T¥Rg o USr Wl e ¥ 39 I8 ¥ sART
Ut B I8 FEN & b W B IMSIG g SN 66 ¥ & MY IR Wl @I
ft AF U @AM 63 Y B Y W s S@E A w7 weAl 4 ffre wiéar
F W @ § el sweme At st 9o 8w W fRa # @A sie
yoiiuferi & fedi d waer gl gidl gs Tei SNz | udl g9e 9 U qw 9
EL T G o = G 1 | A 1 | S P - =4 O B S e O | B O C I L
4w o fFadl 21 7 9 99 wara F odnr gwieg g @ & ¢ ave 9
yufdd & ¢ & dfed &d sra N gHa)l wed suaer dieq dei owfeal | adll
s REl Sifdard) ud gui @@wn & muR uR &l gs iR-aved arddl "Eiide
aqen & Rer del F sprla syl onfa, segfad s wd s fawy aal
& oAl 4 gl dud o faadl & e Bredll & oev usg 4o IRT W ower
B P (AU gHYST g1 wie] sl MR SsrEseR o WRdE Eiger # o sre
Bl SR Gy € dfeT g ol 9 @ § b w9 9 & SR el
F oo ft g1 @ & g @9 9 aifga aefiedr e g wifledt & oewi #
SEIAR |l g Bl 998 d g© 34 Haule erl SRRl @r sl ae Cie
ST W WEl g QT oard FE W ur wer 81 59 9 @ S-S SEERT g
g fF w9 1955 ¥ e @ W At wfe ¥ dsa weft, wwdt anf ¥ faw
il @l wxaRl AieRAT d ugiild § osmerr fiw = oen, dfe Usd g wHa
4 by WOR gRI gH HMd @1 "l GRd) O @R @l g9 ° gud gw Wl
ad a@m &) g, A9 s usfa W ST e fae vEr oun 98 U@ yeR 9
Fryurdl 8 mnl seiq o9 g |l gl sierddl & dig gH AHe Bl daw
A gi| a1 d g, dl g gl e § b WPk GRT S HMHA &l
el R 9 @ b eRw we gie o] 9 gy owmd § ool Sudie fgan awd
go Ul od am & e wdl, gwel quf & oAl ol usild § S siReror
frd wer o, 98 e g § Fewdt @ o owefa o glfm @id 9 gadl ueE=fa
T OSRET H YN W W A YW AR W W @ em, Wfed e owd Gt
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am &l fFet o W I8 UE ueR § Ml 8 W sk BEel g7 oaRT &
fog st udt 4 witemie & sigr ft Siv wiftarie & aEe Wt WanHe weRe
F IRT S R WA B bE WAR ¥ RO Sfld F1 gEife, A g
Sl gR A4S € gAdl A oW Ale 31 Y& & 49 @i e oW o fay el
dfer g9 aw A ol Sl argylad onfd sl srgglad wsnfa @@l € 9w
o 9 foed & fog 99 59 wed & sigw wwl qEar W @R ust ¥

grdifes Al Wyl St ol sw owwa odter 1 W dar gnn, dfe sud
AW B A g A W, w@bife § S ge W ww W@ oM w qww wnfew
Fv @l off a8 § Sw ¥ Fsl syfad wifa s Seenfa & @t ¥ fem W
w7 TEl off T@ifF sU oWWE W B0 WUg % 3EY S ¥EY Sl ONE BBl
SEoEg @Yl Ugl ¥ weAr UsTl 3O U by @ WRGIY U Bl g™
AT UST 3% SEGT Tiom T% g fF gug Ay %y @ uvew @l wawte
e fed @Fr uerl 98 W = 9w F d oy 81 o Al g e die
T ¥ 3l 9@ dedl Usl €1 ANE B §g ¥ ddd 3 9 s 4 P Ui
Fe aliw woEl @l Sl wefged & 98 &l s M dwa @ fadh @1 vwdlewd
@it & dnl Bl ualld # Wl SIRErM f4d ver o1, 98 @l Ugdll 9% 8l gl
o, 98 dlg A8 gl ad) off wfew gw W 1955 9 fd z@r wn Wl gHal
i P @ WEN WanE 2 @ UE| sHe 9y @ 9w § vgeluad-endTe
il b @l Bl WReR] Rl A deayel § Haerelld omel o fd v siRE
@ W ol 9w (67 wed Al YW oIl gR1 owwilda @) fewr R 21wl
qeldd B3l & qEel A W bs B waR 8d ol suar ik g@dl gg e el
am <@ ®l

i o | e e I s e B S - - B ) | S O S 1
F Th qad @ U W W @A @ few g mw dR ¥ S raeiiuadsididt
quf & @i 2§ sAdl ad BY el gl 49 d "SI 9nf & Sl R
g Tt ft mew o Suer segl AE 8 afe veituudisidnf ot & @
@ Bldd B WGl WW £ qw d sor Wt gw W s € ol g @il i
¥ T ST B UF 9o it U W @ e i wer &1 S| W =i o9 o
§ BBl = d A e " Ead) SR guiNe @l 99E ¥ wHY d usd o
s o 81 T U & SW ¥ g% W T A S W Po WRE G quedt
A el 9 &1 MU € A B 4 @l 3 Ted Rl 0RO a9 & A HolY
g v o 39 e orfie Refy # soft 9w o8 W w9 smm #)
gl Ul @R gldd @ d@d gy oeud) udl ag aredl & o dw d e
SIEERT G B IMSR Wi gRET fEEe o d8d g, 9Wd 4 A SEe anfe
P T qEl W S & far St @M 9w @ g & Suel ot alwa wo A



72 The National Food [RATYA SABHA] Security Bill, 2013

wrer wnt 3 RO @ % @t @ oY @ emen g fue ¥ 9w
gl wfegl swy wwr &), st ¥ e ¥ sw fewe 4 3= e siw dft
g s fradt afey, v & dam e F oS anlt @ gaar W §8d
e g el gEfdy y @l Ao @ 59 fEw 4 9l o $eW 9o
gl |

sud gl & ANl ol @1 wei ag Wl @ @ b osmondl & o@ig 9
Aoy 39 dd A% bw H q i # Fyg f ufedl 9 wwer = & s=R 9l
it ¥ 9s W A F daer B oo F fav S99 Ba o enft 9@ Aeemg
qgd &g & dfed Saa @l suer o g W il @l €l fd our owar 2|
Safp 59 A9 § g9 uldl o1 ' oew § fF arordl & 99 0 daw o)
TF W a6 e deew & oant ¥ a7 et ft e e+ & oI
T IR B OWIRT T T B A P W WAR A I 8, TG ST SART @
50 URde @y M s Al @ sHHerR iR fr O S R o9mn @ § ool
Ig qAFT Al § FfbosHE ST S F ST Ml @ ST 50 WREE NI 9wR
g 'l o), dfpT WEr wei d4wa € 81 gl sElay gl gl @il T s
¥ OO HEl 87 O Ugd TN AN @ 59 g snPre ferfr @ s o
TEFY A% ofF B FE of fF e wWw Y dw W 4 d’e W sE wd
SMEAF ¢ fld YWl g WS Vel & dl 98 gEdl W SHe A fer @l adE
d e W oy oA @ & Wl Reifd § g ol WReR @l a8 @R aifey en
fF s ybR 4 3 & §dlG @) @) 9 98 o H YW@ W @ @i el
B W AW IET FH DG WY § o dAIEY of|

Jw =9 g o ot o9 TEY ¥ 9GO WO 3§ O IE R @
A I A5 8, SUS SUERR 4 dRdd A W i el % osw e
@ €l orar &1 dfb gH W & wei W s & @l 9id a8 § fe Bs ol
INER 3 fEEd @7 o & W § 99 &9ad ¥ E ¥ o9 o9 H die W
& 3MH G BN Bl Y §gd H I8 Al &) sHfay i uriéal sW sy
[y @ g9 g 4 & Sig oY d9d @ § i sy 9d d awl gg da ed
M gars do) 3l 21 afed fibr M G wwor grT W &g § o 9 fav
T 59 SMESER hud ol oRid UK gREn fod ol eqdl Ul dgifde diR ouR
QI R #Rdl & S|l 59 4Md 4 A8 Wkl Sfad Bl B g WReR g
T oSEARY 3R 3@ e aF ¥ usd @ 6 Wl I ¢ g A & 9o
Y, Sat W R WertEl B UEee Sw Usd IS W W oo ol e
e ® wdedw do H Mt TW Wwd W MM YR SR SHG die fhw SU fadae
T oW w AR wwe WU owe % fay an, @ a8 e Sfaa ghanl Wit
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farfs & 7% feee 50 tBd & I IW U O 9N UG SaWEl 59 R
E I3 | e O T | O S 1o e = e 0
TS & ofeT SU sU NS @ Uews 1 el s 81 e @ @ S &
wrEr At W g ¥ S @ 99 B} I § A a9 89 9nd, g SR W
M B &7 @ I &% Y8 &l dfbd e dr @ 99 & @'d & 5 9 e
BT GHT WY, O H gasdl g 6 Y O°qa 98 "edq Y1 Il el g |
3RId 59 AMd # TR ¥g dior smElerdl €1 aqa’ Rg el sEfday g9
foders 0 W dml @ s SwRdl @ o s ¥ vwew gl bd, dd 9 g
anfe @ off 9w wfig o ST oaRr wn e 3w e % wifte = fear
W Bl 39 W W by @) WROR Bl ey @ 4 9ifeyl sHe g & oS4
fdde § e W @ wn & & s @er grEn A e a5 ufdwd Gerdl
i g 50 ulded wed & W dRli @ G syl dfb gw o srud § el &
for wer aroft @ wer ft SR 9o ARy ol SOd AT TRl TNIY afed
B B WENM Bad 5 el wWer At 39 @7 9 39 AT o a8d 9 ([Ed
i S v e Yad W @ad 7 Wer sea @ wita feer & gwe
£l A = e s e M Bl [ s A s O 1 =Ll | R Fo e v | R |
gl dve sEpedl wifdd gl e Sl aE qd H9 owel ® @dl @ @@ile gy
ffs & ded s w4 A4 Ue Ifdg @ dad 5 feal @rer w99 @) 99
FEl g B P Afad @1 wh qEW H 5 fvell § U 98 WX waar &1 odr #
HHerdl g fp g sHsl WAl derdl erfl| SHBl dRB HREIR Bl A o @l
SoeRd & s 4 uigd & Tb Y uer swd 5 fbdl sS ue HEM d U
g @ o7 @) 99 el TS & S geR gEm Ao § 98 der oo fa
g1 wg et @ AeR S e ag dee ft smee wifva @« @
@fF TR % a8 o W A & S o dad e WOH W R’ S
fear omar 81 wa W ¥ A R @ T 8w, zes BT w9 &1 waw@ WA & @
IR W femr Smar ® siw 265 foT 9 wrell uw wed g1 fw @t s uer
s off IS B Bl S Ue fad of 5 fhell M T WEN % e W
T, o 7 wew 15 G W W @ S wEH AN 15 3T 9 wod @
edl, e’ d SR d9d 99 @ b s @'l 8 sy, Sddl ge’d § ol dl
sfay g9 3R M e ¢ @l owxd e gddr & adl, sw A & ded dl
5 15 O = e M ) e e A 1 1 2 | < A B o 1= | e - R I
qifzvl

gHF oy ds @ wer @ wE gEd b s @ Mo ge ' ow fady
ey el EFfl w@ife sq o wme A We ds @l wwar d el g € d ag
T & 5 s 2w ¥ W Yerw & ol ) dus O fivd ar q§t ¥ e
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21 BON T M WeE B g@ ® Wi ferfa § sruel WeRW @) @awer &
for off S Pow So B OSUG UM S SH AW @ wH ¥ 9 diF oW
N FRE W fav RS W) oW S FRM @ A ew g 8, S e d Wit
¥ U AT BAT SR SO UE 9 dre ST @ SEOsdd o 97 9w g
IqH TIERN B IO WY U7 UF a9y AR 9 wien @9 s @ i
V| o ) B PO B | M B | e ) | 1 | e i | FE R e
UieT| AE ged d by @l WRHIR Bl gHY o el § RifG UK wE YRan
AT G H U ¥ B NI 9 BHAR a9 b fBdl P (¢ 34 ddb Db Deld
ASY 9 @l & A g WRPRI Wisal § gd ded 99 31 W@ &1 59 AW
& ST ISRV BN WA &1 W W B AW § fF S9 Sw $1 mrEt
el Awdl Sfezr wiEl S, Bar off @ 9= el gpud F SRE AEl ERor
F fay 20 QA PR SR, b 98 3@ @El A9R T8l 3 %@l 21 SHe a8
oilg Ul @ WoRr A W sYaT & g sk oy gl erew ey, dlew
SIB BlE AUl gl 21 g9 deW 4 ye @iy udl o1 ag W e g @
o 7 TN T FER d99e & ffte FEE doest o odsd v wdar oS
PR @y fawr Srar g anfEw § 9wd ¥ S\ d urg 100 wu¢ # ¥ 15 BUy
db B @ oM ugd urdl &1 39 AHd 4 H ww dR 9 »idyw uidl 9 9l
iy WRBR H I€ 9 IR Yul diEdl g (b SMaveR s w9 & [y o
fomigr g2 4 wusdl § 0 g9 & fau @€l 4rEl 4 dw 9 sy WReRl &)
Tad @4, Tad At g Tad sEumet & g wo ¥ OeeR € 59 Amd W
FE T IoT WEHRI B fiAdY wrm S 8nm, at SW O wier yRem A
B W Gri 9 S ARAl d QR AW ugd Hodl 2| s9 6 "Rl gl g9 A
o dey Rl ulel &l a8 A dEN 8 [ P WHN §RT Y ¥ & fdy
W T SEfEd @ S W P AN §9rs St 8, ST [T W b @
HHR Pl ga gl Sl diiey wife wud dw A s Wl sueraR s U @
@t s Refa de a8 &1

st wumfa - sual widt 1 wwa W 8l vE 2|

it At - 99 34 fe siv @ilkyl safay W Refd § 5w owrer gRen
AT RN WE Wl AN A P B WRPR BB IS AR IR TS
B A I e 1 = ) =4 M 7 £ = M= | A =4 =S ) | N i e o A |
ey @4, 91 b 9 59 fdws § uw & = o o € wis fowr mn
gl W Rufd & g Ao Tl § eI 8N drell T8l &1 39 % 3T s9
AT @l AN BRd wHY g4 feuml o fedl a1 M 8 WR W gRIgRT eI
G BT
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TUF WRLERT W TR ARt @ oy W ¥ ot v oSt 9 #
ae ww it wE ardl € 5 ST dni of $ad ww gl 4 g ded enfe o
§ e ad dern dfer g1 @ duwkl @) s oRedl Bl I aRA @ fag aff
b g Il B WeERl B s wWiE N anfe M SeY Suder o g
seid g9 AMd A drbdl WA Sl sEded] MRS AGE @ dve ge o @l
TS T OO 9 3 ARl W ST AN Bl M wod alel T8 & dfe o
& fav =9 3w oft owdt ®wew So 'h

S8 ORI dEl B W 39§ bE Bl WRGR Bl FE PEAT Al § P
eu & T 9 SRy dhl & fedi dogw sl w@er grenm WMo @l daw
gl urdl 9 3 qdll O sl 9o Sl ol ol gwd fqu & 99 woemd @R
& fIv &g @ WWeR B owR WE-fEw der arayl

Fdifs T & el F Ada Fo AR ft S gend ved & W @t
feg o1 gF & W ¥ g% gedl & WoR 4 39 fERe ¥ gg € wwes
Ay i BY ferm ® 9F ol Wi 2, dfpd sad & 9 e Al @ s9
AT BT G AW AT arar qel @) suiav sw o fedEe W e 26 SR @l
die gw H iR e wel vow ww A "al FoSkE S ft S gua Gy
ST AT EART Uit 4 oS ft owdt gema Gy €, 9 W ge W gumal o
afs "wg 8 Gh, A by P WHR P Iw AW WeR Y o arfey, dife
¥ & W 9 IWER |l 9 ST bl YIIYRT AW SOl Hh, fdd sHeh WPl
g a8l W @ & @ aid a8 N @ B osw s wrer gwn A @ anyg
B o fAT S U Bw AT AT WG @

MR CHAIRMAN: Thank you.
it wmEdt - wx, i Qe e sl ot
ot wumfy - 7Y, TE W s wE Wi

et wrEd - I WER B P AR WA A a8, oWl 59 [
d g 99 g odR 4 owe qd @) 1 2 b gy S @l 9d & fay gwd
B IS T | Mo | ) A B o | e 5 = e | ) e = o < | =11 | W
Fg WEHR B WGEY qEdl § UL 7 s W ow e 7 s A
F AT T BY F GRY sl FE W W A HI B FWd MY & et
TET SR Bl o 8 & st auw ¥ s 3w @t sepfemen wwoft s
AR g1 UMd Us el & SR selwdwn W 36 R Wusdl o @ @ sk
SHBT X1 YW 3 S¥ @l T vd wem 9 F odni v M s & owpewwn
9 ST wrer grem A o W gl s OF saral #.
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MR. CHAIRMAN: Thank you. Please conclude.
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MR. CHAIRMAN: Shri Sitaram Yechury, your party time is fifteen minutes and

you have five minutes.
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THE MINISTER. OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAT, REDDY) : Better late, than never.
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provide for food and nutritional security in human life cycle approach, by ensuring
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access to adequate quantity of quality food at affordable prices to people to live a

life with dignity.” There are three aspects.
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MR. CHAIRMAN: Thank vou very much. Now, Shri Derek O’ Brien.

SHRI DEREK O’BRIEN (West Bengal): Sir, what is an idea and what is a
gimmick? Very simply put, an idea endures over time and changes people’s
experiences. A gimmick certainly attracts a lot of attention but does not meet two
issues. One, its commitment, and, two, most people who come up with gimmicks
do so because they are under pressure. Sir, I can well understand that the UPA is
the ‘Under Pressure Alliance’, and, therefore, we can understand why they are so
much in search of gimmicks and not ideas. Sir, having said that, in principle, we
agree with the concept of ‘Food for All’ and we also agree that when 12 per cent
of a Budget 1s allotted for Defence, about 5 per cent 1s allotted for HRD and Mid-
day Meal Scheme together, and, 2 per cent is allotted for Health, then, whatever
the figure, 6 to 8 per cent is the figure they have now, will be part of this food

security. In principle, we are in agreement with this figure.

Over the next few minutes, I want to stress on the two broad points which
I want to make today First is the mockery of federalism, and, the second is the
execution of the plan. So, let me make three quick points on the mockery of

federalism.

Clause 38 of this Bill basically says that for all issues of finance, the Centre
will give the States the directions and the States will have to comply with whatever
directions the Centre gives. This makes the mockery of federalism and let me give
you three examples. The Congress-led UPA Government is making a lot of noise
about VAT, VAT, VAT; how a VAT is implemented or one per cent of GDP will be
improved. The story is that there is a CST, that is, the Central Sales Tax, which
the States would collect and which is 4 per cent. In their enthusiasm to introduce
VAT, the States were told to bring it down from 4 per cent to 2 per cent. The
Centre dictated the same. Then, they said that they would reimburse the States
but, Sir, in reality, this did not happen. I am using this example to show you how
my State West Bengal has not got Rs. 650 crore. A promise was made for CST
and it was not done. The point here, Sir, is that this is the danger of clause 38,
and, that is why, we have moved an amendment to clause 38, and, 1 would appeal
to all the Parties, who have more than 90 per cent of their seats from one States,
to look at this clause very, very carefully Let me give you second example. When
a Central Scheme starts, for example, Sarva Shiksha Abhiyan, NRHM, they start

with a particular percentage. Let me give you two examples, I can give you eight-
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ten examples but I am giving only two because of paucity of time. Sir, ten years
ago, the Sarva Shiksha Abhiyan started with a sharing arrangement of 85:15, that
1s, 85 per cent share of the Centre and 15 per cent share of the State. Now, in the
same programme, the share of the Centre has come down to 65 per cent from 85

per cent, and, the State’s share has gone up from 15 per cent to 35 per cent.

If you take the NRHM, again, it started off as 85-15 and now it is already
down to 75-25. Sir, this kind of law will have an impact on how the States manage
their funds, especially debt-stressed States like the State I come from and a few
others like Kerala and Punjab where we will not be able to prioritise our own
programmes. Sir, the second point on this mockery of federalism is, if you look at
section 23 — and here we were very tempted to move an amendment also, but in
the nature of consensus, we thought, ‘no we won't” — the suggestion made 1s that
when the Centre cannot supply the grains to the State from the Central pool, the
State has to buy the grains on their own. Now, here is the problem. And
regarding reimbursement, let us say if the State buys at ‘X’ price, the reimbursement
may be below ‘x’. So, the State, in fact, will be losing money. Why? Because the
Central pool could not supply them the grains. Third, Sir, quickly on setting up of
infrastructure, whether you take the redressal mechanism, whether vou take the
State Food Commission, whether you take storage, transport, distribution, on all
these points, it is not very clear as to how much of the burden the State has to
bear. So, over all, my friends in the UPA — actually I should say my old friends in
the UPA — have either not read the Sarkaria Commission or Punchhi Commission
Reports, or, they have read it and they have selected amnesia. Those are the few

points, Sir, we made on federalism.

Sir, now quickly some points on the execution. Mayawatiji actually shared the
point which I again want to re-emphasise. You look at the PDS, you look at AAY,
BPL and APL, then you study these numbers. It is an extremely relevant question
because what is really happening is 60 per cent of those BPL houses covered
under PDS will get less. So, if you look at AAY, BPL and APL, if you put them
together on the existing PDS, 40 per cent, I agree, will be beneficiaries, 14 per cent
will be equal and the rest of it, which is about ancther 40-45 per cent, will actually
be getting less than what they are getting now.

MR. CHAIRMAN: You have taken half of your party’s time. Do you wish to
take all of it?
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SHRI DEREK O'BRIEN : No, Sir, I will take another two minutes and I will
finish.

Sir, I want to come to the other issue. Is this going to solve our problem,
which is a shameful problem for our country, of malnutrition and stunted children?
Almost one out of two children born in the world is from India. In the case of
malnutrition and stunted children, we are number one. Sir, here again, there is so
much emphasis on cereal and cereal is not the solution for two problems. Cereal,
without going into the details as everybody would know, will not be the perfect
balanced diet, and the second thing is you are encouraging farmers to do more
cereal production, and be it oil or be it pulses, will continue to do our imports for
them. Sir, that i1s a very serious issue because nutrients should not be mixed up
with the world ‘calorie’. So, Sir, we have these two choices — one, we go for the
mockery of federalism and two is on the execution. On the execution, we do
believe that with proper guidance, with systems in place, there is some hope. [
would appeal to the Congress-led UPA to please delete section 38. If you could
take that out of this Bill, we will forgive you for the over-enthusiasm and the
gimmickry of trying to push this through. Take out section 38 and we will support
your Bill. Thank you, Sir.
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SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I consider myself
extremely fortunate to have got this opportunity to put forth my views and to
support this historic landmark legislation on behalf of my party. Sir, looking back at
the 66 vears of our country’s history on the one side, we take pride in the
progress and development that we have made in the fields of Science and
Technology, Information Technology, Infrastructure, Industry, Agriculture and Social
Welfare. Thanks to the positive initiative in the last decade, that we came to be
labelled as the fastest growing economy in the world. We see the emergence of a
rapidly increasing middle class with higher standards of living and increasing
purchasing power. We are proud of the fact that we are termed as a country on the
march and are considered an important player on the global platform. However, on
the other side, Sir, there are glaring and startling realities which need to be
addressed. Ours is a country of disparities and it is this gap that we need to
bridge. It is unfortunate that a major chunk of our population still has to struggle
for basic survival needs. Sir, India is home to a third of the world’s poor. India is
home to nearly a fourth of the hungry in the world making it the world’s hunger
capital. One out of four children is malnourished. The figures and captions can go
on. More eloquent for me, Sir, are the words I read in an article of a grandmother,
Jhama, carrying her sick, undernourished, limp, emaciated one-year grandchild to a
clinic, who anxiously expressed to the author of this article and 1 quote, “You see

her arms? They are almost the width of my thumb. She is too weak She can’t
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even sit by herself” 1 was shocked to hear this and when 1 saw my own thumb
and compared it to probably the arm of a one-year old, T could not imagine that
this could be true, and, therefore, [ googled, 1 searched for images and 1 was
shocked to see that it was not only just Jharna’s grandchild but many more
children cuddled in their mother’s arms, who perfectly fit that description.
Therefore, Sir, in passing of this Bill there is a special feeling, a deep sentiment of
contentment and fulfilment, I think, which our Mahatma told us that we have to
think of the last person and this is the dream that he envisaged and that is exactly
what we are trying to do today Sir, as we aim for a high economic growth which
is absolutely essential, what is utmost important is, the growth, has to be
inclusive. It is our duty to ensure that the benefits reach the poor and weaker
sections of our society and I feel in passing of this Bill we are precisely doing

that.

Once this Bill becomes law, food security is not a welfare measure but a right
of almost 2/3rd citizens of India. Sir, to be able to provide entitlements, as
mentioned in the Bill, it is absolutely essential that there has to be stability and
self-sufficiency of food production. Worldwide, especially in the Asian region,
challenges such as increasing population, climate change impacts, over exploitation

of natural resources bring pressure on food production and sufficiency

Lester Brown, a renowned environmentalist, in his Book “Full Planet, Empty
Plates”, has observed, “Globally the world grain reserves have fallen by 1/3rd and
the world is in a transition from an era of abundance to that of scarcity” In this
background, I think, we are fortunate and blessed that what was unthinkable a few

years back in India, today, boasts to be self-sufficient in foodgrain production.

Sir, we are the largest exporter of rice and the second largest exporter of
wheat. There has been a record production of pulses. India is the second largest
producer of vegetables. India is the second largest producer of fruits. India is the
largest producer of milk. India has the largest livestock. Agriculture credit which
was Rs. 86,000-0dd crores in 2003-04 has now reached Rs. 600,000 crores. From a
net importer to a huge exporter of agricultural produce, India has, in 2012-13,
exported agricultural produce worth Rs. 2.32 lakh crores. And, to our credit, this
tripled in just four years. India’s godowns are overflowing with wheat and rice
waiting to be reached to the poor. In spite of many natural calamities, we have

achieved a record foodgrain production of 259.29 million tonnes in 2011-12.
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Initiatives such as Green Revolution in the Eastern India, 60,000 pulses and oilseed
villages, successful Mimimum Support Price policies and many others have played

a major role in achieving this success.

Sir, we have to realize that the introduction, deliberation and passing of this
Bill would not have been possible had there not been toil and hard work, grit and
determination of the sons of our soil — our Kisan. We would not have been
talking on this Bill had the great impetus not been given by the Government in
recent vears to the agricultural sector We would not have been talking on this Bill
had it not been for the leadership and direction of an astute and truly visionary
leader who understands the nerve of agriculture and farmer, hon. Minister of
Agriculture, Sharad Pawarji, and the support of the hon. Prime Minister,
Dr. Manmohan Singhji, whose valuable contributions have made India not only
self-sufficient in foodgrains, but has set all-time production record on the global
scenario. The challenge now, Sir, is to maintain the pace and ensure sustainability.
For this, we need to ensure that every farmer is remunerated well, kept motivated
and we have to keep in mind, that he — the farmer — is the pivot, he is the
champion, in the real sense, he is the 4mna Data for this programme’s success.

And, topmost priority should be given to his concerns.

Sir, it is heartening to see the provisions in this direction in the Bill too.
Schedule 11T of the Food Security Bill is extremely welcome and crucial as it makes
sure all levels of Government — Central, State, Local ... (Time-bell rings)... Sir, I am

going to be the only speaker from my party.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have got only

two more minutes now.

SHRIMATIT VANDANA CHAVAN: ..Governments would strive to revitalize
agriculture to make interventions for procurement, storage and movement of grains

and to provide access to safe and adequate drinking water and sanitation.

Sir, we all know that health burden of poor quality of water is enormous. It
is estimated that every vear around 37.7 million Indians are affected by waterborne
diseases and 1.5 million children are estimated to die because of diarrhea. Samitation
forms an important component of health. More than half of all people who defecate
in the open live in India. Studies in India have shown that there is a link between
open defection and stunted growth. Therefore, ill-health will not allow proper
absorption of food and nutrients. Therefore, these issues also need to be
addressed.
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Sir, 1t is extremely important to realise — and this is the last but one point —
that, through this legislation, no doubt, we are taking care of only a part of the
food basket, quantity-wise and nutrients-wise, which itself undoubtedly is a major

step.

The ICMR norms recommend that an adult requires 14 kilos and a child 7
kilos and, therefore, this is only the beginning of a stupendous task that we have

in future.

To combat malnutrition, one needs basic food necessities, which means a
combination of cereals, pulses and edible oils. Let us hope that the Government is
taking care of the responsibility of a part of the food basket and the rest is earned
by the person who fends for himself And, therefore, we need to make sure that
the poor get work and income. The MNREGA is a step in that direction. However,
we will have to strive for more aggressive implementation of skill development and

other such programmes.

A massive education programme needs to take place as people need to know
what nutrition really means. It should not be that, just because they have been
given the grain, they feel that everything has been sorted out. They have to
understand that it has to be supplemented by pulses and edible oils. (Time-bell

rings)
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRIMATT VANDANA CHAVAN: Yes, Sir.

Some of the other challenges that we face today are climate change impacts,

water shortages and, of course, not a very efficient PDS system.

Through this Bill, Sir, ours will be the biggest programme in the world to
eradicate hunger. I am sure, if all of us, the law and policy makers, the elected
representatives and administrators at all levels of the Government, resolve that we
want to see a better world, a hunger-free world, a safe, secure and healthy world
for our children, our future generations, then, I can only say, this is our best

chance.

SHRI HK. DUA (Nominated): Thank you, Mr. Vice-Chairman, for giving me
the opportunity to speak on this very, very important Bill.



94 The National Food [RATYA SABHA] Security Bill, 2013

Sir, there 1s an unwritten consensus among all the political parties, despite the
current mood of cynicism that has spread across the country, that we can be a
major economic, political and nuclear power of the 21st century. We have the
world’s largest skilled manpower, a major source of our strength. We have one of
the world’s largest Armies, Air Forces and Navies. We are one of the world’s larger
missile powers. In a few vears’ time, an Indian will be landing on the Moon.

Possibly, we will be able to send a Mission to the Mars, “On the near future.

But, Sir, the reality on the ground is not as happy and hopeful as it seems.
A chunk of our population doesn’t get nutritious food every day A chunk of the
population does not get one nutritious meal per day. If a majority of the children
who are malnourished in the world are Indians, then, there is something wrong

with our priorities.

Sixty-five years after freedom, now we are in a position to fill that gap
between promise and achievement. It was not possible soon after Independence
when we were going round the world with a begging bowl asking for PL-480
foodgrains, and we had to pay heavy price for it in our policies and programmes.

There is no free lunch anywhere, as you know.

Now, we produce enough foodgrains of our own. We are exporting it also.
But it 1s not reaching all the people. Why? That 1s because the people do not
have the purchasing power to buy all what we grow, or they need. That is why
there is malnutrition. There are not many famines in the country, but there have
been, still, people in Vidarbha who died of hunger, who committed suicides. It
happened in Andhra Pradesh also. It happened in a prosperous State like the
Punjab where, some vears ago, there were hunger suicides, not in large scale but

there were six people who had died.

Now, what is worrying is, even if famine has been eradicated from India, and
we have enough bufferstock to take care of a drought or two, malnutrition is very,
very widespread. It is so widespread that it cannot be the base for building a
major power of the 21st century. You can be a power; but on hungry stomach,
you cannot be a major power of the 21st century. This Bill tries to fill that gap
between promise and performance. We have the grains. There are 70 million tonnes
of grains in our warehouses, or, lying in the open on the plinth. A chunk of it is

eaten by rats. Rats don’t commit suicides in Vidarbha; they are fairly well-fed, or,
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elsewhere where the pockets of food shortages are there. It i1s men who do. No
where rats are suffering from malnutrition. It 1s people who do; it is the children
who suffer from malnutrition. Now, a chunk of these 70 million foodgrains is eaten
away by rats or the vagaries of weather. Can’t we distribute it to the people who
need it? Those people who cannot afford to buy these. This Bill provides them
cheap grain at a vast scale. That is why it is of historic importance. I am sure the
House will support it unanimously. There have been reservations from different
parties about some problems with the Bill. T am sure, these can be addressed. If
not, as we go along, if some glitches appear, these can be rectified later. This
programme is of a massive scale. I think we should all support it. Criticism is
coming from the middle class outside. Criticism is coming from the ‘Shining India’,
which has been a gainer of growth. The “Shining India’ wants subsidies for petrol,
it wants cheap fares for air travel, it would like to go to posh restaurants and
order lobsters and discuss obesity. The people who belong to the “Shining India’
don’t want to share a handful of grain with the poor and who are under-nourished
children. They just don’t want to share it. I read in the newspapers, and most of
you people would have read that kitty parties are being held by chartering an
aircraft for rich ladies to go to Hong Kong or Bangkok or Paris. The kitty parties
are being held there at tremendous costs, and when they come back, they discuss
why this Bill is being brought, why cheap grain is being distributed to the other
India; and when the country doesn’t have enough resources. But, “Shining India’,
frankly speaking, is a bit selfish India. When the voting time comes, the Shining
India people don’t turn up for voting. The voting percentages are the least in
prosperous areas, as it has been experienced in posh areas of Mumbai or Delhi
They have the least percentages. Who have really the stake in democracy?
Ultimately, the poor of the country have the stake in democracy. And, if the State
does not take care of the poorest, “the loneliest and the last” then, I am afraid, it

will be an undemocratic State.

Sir, there are other plus points in this Bill, which are very, very important.
Women, particularly the women who are on the family way, and the children are
the first charge in its scheme of things. An important aspect of the Bill — there is
one Clause which has not been explained — is that the head of the family in
every beneficiary family will be a woman, not man. Now, that is indeed of societal
importance in this Bill that the head of the family will be the eldest woman of the

family. Now, that kind of proposition is unimaginable in Indian social set up, where
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a woman 1s not regarded although vour passport and my passport will mention the
mother’s name also as head of the family in an entitlement card. Now entitlement

1s to be determined by the head of the family — a woman.

If the democratic promise has to be fulfilled — although 65 years have been
lost. Let’s not lose more. You have to feed the under-nourished families. If they
cannot afford, then the State has got to help. There used to be times when you
ask your help or someone, ‘well, your son has got the job, congratulations, ... 3%Hehl
e O dlw fa orwf gra-et @t & Smyft| These days dal is getting
outside the menu of the poor. For most people in India, the only source of protein
1s dal which the poor cannot afford at eighty rupees or minety rupees a kilo. What
a housewife does? She puts more water in dael to save on dal, reduces the
quantity of dal which is being cooked for the entire family In the process, protein
1s being denied to the children who are already malnourished. So, they suffer more
from malnutrition. How do you build a democratic, strong India of the 21st century
on the basis of hungry or malnourished stomachs? This Bill goes some way,
possibly, I think we may have to come and increase the grain later on at some
stage till the purchasing power of the common man improves. Let us not go by
the glitter of the malls or the lifestyles of those of the shining India. Our big aim
should be that entire India shines. This Sir, is only a beginning. Thank vou very

much, Sir.
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BN SW @t 67 URkie 9dar WY Ymr & fild & = ST odn & fav @e @t
Qg H3ll difeyl g9H 4 @l Wl 919 " 8, @ B4 YR Uee 9 4 @
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I BU SRy &N AEd &7 I8 WRAGR SO SHdl Bl d@r Uskl 87 99 a8 9
vEd ¥ B wifey @w I wiRy fF @ s Wi § W U umY ¥ 91 W
G

WX, 3R IS MU g1 70 ds Wil ok v 31 geEnm fadwe g €
saer fomigR ®iF 82 59 3w ¥ feuer v gdr &0 smuot Aar sfewr w9
T gCRI” @ ART @ 1971 BT GAE ST ATl MU U WS BT AThY
5 | ] P = 1 14 B 1 | R = F= 4 = N 3 = M O O . ol =
TE P BT NPT od & A1 80 [ NG oA Bl A G & 6 W
Rell Alg smu Ee k2, dl sMuel HR OH 3 Fe| 3R su 9ge @l WY
g FEW a1 e ¥E gher T8 fronfll wee few f awa @ ot dw g
SEl dil § oA gl & f6 dnr 99 st dw @2l 39 Sw 4 @dl g
fay fiwsma 2.1

LAY B Q) ey & @ b fav B fwsuae oy g add 9 sw
e @t wier ot & § Sw = ol & wew @ g oM 3w Ra @
UHST O % SmEA R g1 g WY I " b Pe i wew ol
i € A v W ok faght ff el off 1 g 9t feaawll & wer swa
gree fopm g1 B dw W # dasl a9 A @ SR U 9gd 991 Ruid
gl 39 wffa & seEe ot suet wdt & H wew I AW BN ¥ EA9gs
g oot RO @i, sw @ 359 fRa & go & s owm g F gew dwa@ g
6 @ g4 d98f W oSl 96 gU 4 Sl U HId dd B BRd I@? 3AR SUP
P A2l ol Al dl BH H BH I Wowl @ Idd o HEl b g sEd d gw
T8 o wEd Bl MUl gaFT @Ry o fF @ oRw § Rae eRw 8w Aam
8l vEAr @Ed & T e 9w W o guft wel g8 &1 e ot fNd ued
Ay AU 2 smud g9dr @ siifsT A wuigvwr fper €1 Wy, Ag W dw ol
SHIHl @1 U 491 s[Eedd © sHlay AE gl eFr aievl anR gd e @
fay go o= & 1 &4 UW gw @3 Ailsl. (TE B =)

Suawrers (3 yEAvey Fifeen o WHIW G, STUT HHA HHIW 81 gl ©

B URAEGAR HT : SUHARAE S, oA HH BifEd 3ith Wed & 3R AT
S fdd & SuE YRSEEE IS @ B ) g9 ;0T F 9w & guidy g4
ERIR SR |5 B B 0 O 1 i =30 B ) S S T e o - SO L O S
Jg diel & fav adl, dfe a9 b v @ &1 snuel swd gw Ul @rgwn
el a2y b g s gud W waee v € ed 9 & fau v A u@we
FI B ST T US..(HEHT)..
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

ST WRAGHR ST : I8 bl db AU U[d UX WSl WM A8 g@e & b
sl Agl gz vEr ol M mEw aEl 2 g srd W 8L ad ol e @, ad
smual del Wl 32, By Sual diar e 3@, seR adl @den ol @ odl o'l
H fde d @ @M bl 22 § yudl diedl g b oeq dw & fav @ aw
qEd &2 A FEd F I% G TP R I@ Ut & fF onm aw i@ o §
SR e Ve B 2 B A o G | S 21 L | 7 O S B |
T MY $HP v gy v o T MUY EAICY N ¥ Ul ®9 ° &
AT F AR W gel A A SN S WA ¥ gel o1, S SUP UM o oA
g2

Srgarers Sff, § HERTE W ST gl ¥ WERNE F I F did Fhar g fF
mErre 4 o fidftve Y F . (craeE)...

Suwwrery (o yEAvey Fifeen o WHIW FINY, SIUT HHA WA Bl gl ©

ST MRAGAR IS . SUYARE o, § dwelle oY jel gl § anfEdl an S
el gl #erry # f§dl uedl s spiq WY vEr 9 Ak jed @l @l Sl
foee & 98 1997 @l fore ®1 @&l wvy s M 1997 &l & g2 foee 9 oM
ad el &1 Sl 1991 & HHE @ 48 1997 @ R I9G MR W &l gy 2l
SHG d1g " 2001 3 2011 @1 SWOET Bl gal @ dfdd HERIY HYeR

..(AT)
SyevTer (#fl WERvaR wifon) o WATW BIRY, H e @ gell 8l gl

S UNAGAR UG : I8 P U A8 (A &l SR FA WE B YHSEEA
€ d SH oW & NI U Uy FAUW? ®TOEH S9@ 1997 @ fawe H we
g @fdd B 1997 § 9 faar € S i 16 Wid @1 & AT E..(SaauH)...

IyeTeRe ($ yEAway Fifern) - g=ES |

B URAGHIR AT : FI U SHF SER R P @R 2 w2 W3, Y9 oIl
g fF 50 w8 @ N9 I8 SRy S dd Sadud @l ToR W IWeR o TAm
g1 § 39 sy @ e oRar g Wew ¥ wEw asa g 5 s ae
L L A 1 A - S 2 = | =0 L | 2 B < | O e | e o |
AT E=aTg |

THE VICE-CHATRMAN (SHRI BHUBANESWAR KALITA): Next is. Mr. Sanjiv
Kumar; not present. Then, Shri Birendra Prasad Baishya.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Sir, for having

given me this opportunity.

Before beginning my speech on this Bill, T would like to quote Mahatma
Gandhiji what he had written in the Harijan before Independence. Before
Independence of our country, Mahatma Gandhi wrote this in the Harijan in which
he said, “In a democracy, a Government which cannot provide basic amenities to
the poor people of the country is not a Government but a conjunction of the

anarchist.”

With this quotation of Mahatma Gandhi, [ would like to start my speech on
this Bill. India is a welfare State and it is the duty of any welfare country to fulfil
basic needs of the people of the country. In our country, what are the basic needs
of the people? Thev are: Food, clothing and house. But successive Governments
have totally failed to provide Roti, Kapada and Makaan.’ It is nothing but a

slogan in our country. All the Governments have failed to implement this.

Coming to the Bill, in this Bill, the Government has said that it will provide
five kilogram of rice or five kilogram of wheat per person in a month— rice at Rs. 3
and wheat at Rs. 2. But, Sir, no individual can survive with only five kilogram of
rice. So, | want a modification in this paragraph of the Bill. T request that it
should be increased up to 15 kilogram a month for an individual. Only then, he

can survive. By five kilogram rice, nobody can survive.

Secondly, Sir, you are giving rice here, you are giving wheat, but you are
not giving sarson, you are not giving refined oil or mustard oil and you are also
not giving daal, which is very important. Ugd Wl @l a8 diad o f& 1l
amedl g Sl @i far g e e R @l qied £ v e sl
§ ald oW % el vedl g1 This is the reality. People cannot purchase them.
They have no purchasing power to purchase daal pulses. So, along with rice, the

Government should also provide daal to the poor people.

Then, Sir, take salt. The price of salt is very low in this part of the country,
but if somebody has visited our border area, Indo-China border area in Arunachal
Pradesh, he would be knowing its price there. Can you imagine that it is sold at
Rs. 100 to Rs. 120 per kg there? So, I request the Government that it should also
include daal, oil and salt along with rice in this Scheme. Only then, people can

survive. But, for successful implementation of this Bill, strengthening of the Public



100 The National Feod [RATYA SABHA] Security Bill, 2013

Distribution System 1s also very important. However, in our country, the Public
Distribution System has totally collapsed. Without improving the Public Distribution
System, you cannot implement this Scheme. ...(Time bell rings)... If you will not
properly implement this Scheme through the strong Public Distribution System, this
Scheme will be like the slogan Rofi Kapada and Makaar’. In the fair price shops
under the Public Distribution shops, sugar is already missing. People are not
getting sugar from the fair price shops for the last several months. So, try to

improve the Public Distribution System first.

Then, storage is also a very important part of this. I come from the North-
Eastern Region of our country. During flood times, North-Eastern Region always
gets cut-off from the rest of the country. But there is no sufficient storage
capacity. Without sufficient storage capacity, you cannot implement this Scheme.
You should also lock into this. This also needs to be given importance in this

Scheme. ...{Time bell rings)... Then, there is one very interesting thing.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Baishya, please

conclude.

SHRI BIRENDRA PRASAD BAISHYA: Sir, give me just two minutes.
... (Interruptions)...

Sir, T would like to make ancther point here. The role of the Food Carporation
of India is very important, but there is a nexus between the Food Corporation of
India and some illegal businessmen due to which the Food Corporation of India
has totally collapsed in our country. T would call it, not the Food Corporation of
India, but ‘the Food Corruption of India’. I would urge the Minister, before
implementing this Bill, try and look into these issues. Otherwise, this Bill would

remain only in name and people would not get any benefit out of it.

Sir, there 1s another important point to which I wish to draw the attention of
the Government. There are certain basic problems being faced by the people of the
North-Eastern Region. Most of the fair price shops are smuggling goods into
Bangladesh. It is not reaching the poor people. Although the Government has
introduced the scheme, people are not getting any benefit out of it. Most of the
low-priced goods are being smuggled into Bangladesh and illegal and dishonest
businessmen are earning money. The Government must look into this and make

some clarification.



The National Food [2 September, 2013] Security Bill, 2013 101

With these modifications, 1 would like to support the Bill. First, improve the
public distribution system; second, improve the FCI; third, take steps to stop
smuggling; fourth, increase the quantum of food per person from 5 kg to 15 kg,
and fifth, provide sufficient amounts of salt, oil and daal to the people. If all these
are implemented, the Bill would be successful, otherwise, this Bill would just be

another version of the MNERGA in this country.

With this, I conclude, Sir.

oft UBET FESEY (WERTYY) - AFFT SUHWRAT off, TS &9 wWier gREm &
Md w @al o= @ &1 9l & 66 Wil & ddb & we are into the 67th year
of our Independence. 3T=ITET T 66 U & dg 3N B ST b 80 PhS @l
Bl Wl YN o4 #l dd @l Usdl & R R g9 66 Widl A @W 8l g%
g R Skl WHl fgdr & fau Wel o 9 ol died sndl & ol sud oy
FH BEER &2 I8 W UsdT U 21 W U @ St W §, SEel Sus
fopdfl 7 9 @ Sesd €l &1 ST 66 Gl d 58 Wil dd oilE 7 "R
Fdls &1 The Congress is responsible for perpetuating poverty and that is why, we
are discussing the basic issue of food security for 80 crore people of the country
now. 3uehl farws) spl Al 9 < @ wed @ e € ¥ N S @r wEo
S | M T o e i | | B O R I AR A B
3o T gesi @ AR dl fean, o T WD smud st €l sne gRT qw
MUY A Wi @l gl R 66 wiel d W 9d &) sk Wl wifimE 9§
U AR U I IR W ogw wu 9§ w1 Ad 81 Ui, sEel g
W B OF SN TH WA o 47 oF @ S s Wt § 91 SH U™ 6 BN
4 s & € ' I8 o wus o @nggl

Wit & ® oFEEw gY, O sUH S@w 3 WRewel WfEvl You have not
paid the right price for any asset. 9 @I S0 meHt @1 SuH W& & Gwr fEm
R T fFEE @ SHS wua &1 REeiea s Gl ) eRw g aRd @
RRICTG N

W TR S Y @ 4R FHEW F AN dEd & F sa gngwdl fe
gel fear] § oyl diugdidl & sies oAl § ST ORI SWSl SEAAT BRYMI d
wed & [ OS] @1 qea 2010 H 1000 YU oM, IHSF d1G 1080 BUH fopAT IR
3Y 9 "I OS] @ geu 1250 BUA R faAr ORI ¥ o H¥ fpdl @ 0
@i e @i T we F o5% @ serer fasrd
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dl R Husdl 9@ d 9ud feue 9st gy gl odfed, e dudid
& €l FAPd¥T F IF[HR B siiw ulsdud gud feadl 97 o9 snuwsl
wradt g WUy off 99 BRe S Wsawd 742 off a7 @Rc 3w U o
25 qHe R Sudl fid v o orid wid o9 amud 1080 fou 99 @fw 3w
Uisde 742 H 96 Y 888 gw, dl AT HINGA 15 WS &l & Wl fhEE @l
dC o f@dr o, 98 15 URAC B W 2012-13 H 99 M0 1250 TR & W9
Ig e 3p mMede 1150 81 8, Al Sual 9 ude @ Red faw < ¥
d 4R, 39 oW d ¥ oMl B Srefl, sie)l WReR % ddld | SHEGl Hddd AU
tF WG I8 fowr w2 € fF omivadl s @ € dfeT Tt wmw W wwa
@l S8 IS @ 99 A dle @ N o2 ol s disdrd fhad &l 9w @l
Idl qdrd? @ 3 Wisded ded 8 drd ded 8 feam @) ferfa o) dgdw
E B

R, b H gl fad # arl ad i fogd § ar fewdl 9 sneEen @
$H Wld 600 ¥ WG] MY gsl A suciE@y ®i 8 W@l # ®ife, sha)
B W ot 9w At 8 9 wuwdt Sam Tdl fierdt € siv gwiar 9
aie d o %@ &1 fbud @ A e @1 e AR s ool HJiw (e s i
Sl sa B AT B 3W Y 9 @ol HIwl B9 Bl A 8 W@ 2 d sHal
Y @ 82 e fawm @ fRgfea wsw wE R, swfaw WY W & R
Bs HRIRS 4 gsd ugdll 99 A8 ARl SR ws @l MaIRd W ey o w@
M e Sl & 5 fem @ weiaee sfee 9 S o sife NseE wE
frwt e @ wrer G 5 S T P W W T ¥ 3 W W@ gud
gl Y W ¥ WReR o4W odl & {6 a8 e s A gl e fewe @
Fo T e | B G D 2 3 M= G | S e R L4 M
¥ dq S A UR @n B pu usd fend L @ ud). sy, 98 g9l §9r
T AE oMU Wiy Ul I U smuer 21 Smu wugd @ ot fwr e fean
gl

W, § 39 W W g 9d ded dEd gl

SuasreRe (ot VERvaR diferan ;- sMuel Oidt ¥ fad 11 fiMe ¥9 € sk AR
wfiey bl E | ().

st diqr wger : Gy, vasidl @1 S Qg wur 98 9wd fesae adl @
=Mfey| He was just moving the Resolution.

SUHMTERE (3t MEAvaw @feran) - 98 fesae Tl sl 2|
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ft g TR ;- S0 ST S99 Y SeM STl SOgs R §.(eraum)..

SyaureRy (ot yEraR wifean - 98 fssae A€l el 2 .(@aum). el @1
Trsd fesae € Bl &1

ot g SESHY : W, § dNaAr e d sl s wa @) e gl
Sywvree (A EaR Hiferan) ;- SU Sify |
ot g SESHY ;- WX, § AR fee d ol e wEw @) e gl

L IO @ gugee ¢ %, Uasidl 3 R uw diem o, A wgedt wWiegwd
Al wgdl Ry ww didd ol I ReR &1 98 udl & enw A sads

Tel g arfev | (caum)...
SyevTeEE (it yEraw wifern) - 98 safs A€l 8|
oft ypTer SEEHY : Sl &, WYl SUUSI gwErs |

Suwrarery (ot yEraR @Ifean - 31 S AW Iy, @iifs 3nueh drebl wiay
P wH S T .. (...

o uprer SESEY 0 4 YW B¥ el gl(@am).d 3R Ui fee did 4
gl dfo, WY We gREr ol (@au)...

Suwvree (ot YETaR wiferan ;9 (R smuel Ul @ Ui W 99, il
s AR e F L (ceT)...

M THET TESHE : AUS BRT o b byUF P, @ider Aoy @l W @
S BTad g%, o ofcd fee) amEt St e oww Wt ¥ 99 sEe far s=E
‘FAGT I AT BT USA BT ST T AN F OGN ©F PRI UNART B ar
iR @9 wUv # 35 fFAl oM o o @ gw ATl @ =W gRem @t AE
wRfF gwma sR et T @Y, aF sied Werd gt St 3 @Y sw sm SR
glgie < 9Hd UH SRAR SISl ol oW 3R wHEH dFd 9 21 U dad
Wil YRET Bl fdel o % gl walgte 1 GHd @l iR @ wH @l
B GRS 9rRie 81 w8 3iv S wd @l g @ g Fed 10 uhs A
T fid wEr & Wi 9l F9d UM ARG o Bad @ Uiddde g ot st
M 50 A T @ 8§ I g @i by @ weadl. ¥ saer gw ediene
L B 1 T = B I = B S O - B 2 M i i I e
it b wd @ <E & Swd e @ W g@r @l wmowm ay Ry @ @t
gl 48 UF gl gesid @l gl [dEe @l qF vy uld feel @ o)k & 49w @
% & At ufa faca s 9@ wur § ww €
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IueTere (3 YERsaw wifedn) - PO S0 AW ST

Mt yerEr SESET 0 Y, H oleg € AW @) @l gl SR A ol &l g
dl 9w dsd Swr @il sue fav 9 udedcm off fou & f oafs @ & @
Jiade @lfagl afe avar & @ IR & ow @by g B AR ad oft
Ul AR ddl @l g™ 150 BUU uld Teecdlium B, ol smudl wrer gREm e
& foav fpg am @ gnfe R e ol 20 wvuw W 25 WUy fdell AR H
fiehm, & @& @ e (@ET @ uel) Inclusion, exclusion & emor & WX H
AFEAT S F warEr & fF ¥E o 99T S § iR e Wd ¥ O# wa syl
sHBl IHadd SISl sHE! gigem 90 ux¥e dnli &l fied, smg Ul egaven
EoIE I T r N e Lo M e G e B T e | e L
Fqen il dfes, i ot sfoemr smmer o o= osw R 66 Wmer ¥ oW
56 A FAT A @ FT ST B NN B FRE T B OB BIA SN0 fRT F
Tg Ut AT @ WeE B gy g1 gaar & #9, § A aft @ favm
adl g1 ewdrg |

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. Karan
Singh — not there. Dr. Bhalchandra Mungekar.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I thank you for allowing
me to participate in this important debate. At the outset, and with utmost gratitude,
I congratulate the Congress President, Shrimati Sonia Gandhi, who is the architect
of this historic legislation. Some experts criticised her personally for originating it,
but she remained steadfast in her commitment to the poor people because she
represents the voice of the poor in the country I also congratulate Hon. Prime
Minister, Dr. Manmohan Singh, and the UPA partners for bringing in this historic

legislation.

Sir, the Bill has two dimensions. One is philosophical and the second is that

of logistics.

Sir, millions of people n this country joined the freedom movement under the
leadership of the Indian National Congress, but it was not only for political
freedom, ie, right to vote in every five years. It was also for the enhancement of
the material welfare, that is, sustained improvement in their living conditions. They
fought for freedom from colonial exploitation to end poverty, unemployment and
destitution. The Constitution of India, therefore, committed to create a ‘welfare

State’. Within the vision of Pandit Jawaharlal Nehru, the country accepted economic
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planning as the strategy for economic growth with equal distribution of the benefits

of economic development.

Sir, even the worst critic of India’s development strategy will have to admit
that whatever economic growth has taken place in the country has benefited all
sections of the society. But, regretfully, due to the unequal social structure —
caste, gender, etc. — and all kinds of rigidities, all sections of the society could not
equitably share the benefits of economic growth. It is in this background that the
country witnessed the disaster that the slogan of ‘Shining India” could lead to.

Therefore, the Congress-led UPA Government adopted ‘Rights-based” approach
to the economic development in the Eleventh Five Year Plan, implying that the
improvement in the living conditions of the people is not at the mercy of the
Government of the day, but it is the right of the people It is in this context that
the Mahatma Gandhi National Rural Employment Guarantee Scheme, the Tribal
Forest Land Rights Act, the Right to Free and Compulsory Education and the
Right to Information are the shining examples of the Rights-based approach to
development. I am aware of some of the shortcomings of these schemes very
closely, but nobody can deny the fact that these schemes have improved the lives
of millions of people, needy and poor people, in the country, particularly in the

rural areas.

Mr. Vice-Chairman, Sir, Right to Food Security is the most important addition
to this agenda of Rights-based approach to development. I call it ‘most important’
because all other Constitutional rights could be enjoyed by a person only if he or
she exists. Right to Food Security gives a person the right to existence. Since the
details of the Bill are well known, [ would straightway deal with some of the

apprehensions and criticisms of the Bill.

I will begin with the Statutory Motion moved by the hon. Leader of the
Opposition. Sir, he was talking about the political exigency while moving this Bill
and bringing the Ordinance at the cost of the Constitutional propriety. Sir, it is
accused that the Bill is politically motivated. The point is that after coming to
power in May, 2009, in the election manifesto, this promise was given that the Bill

relating to food security will be introduced.

Exactly after two-and-a-half vears, in December, 2011, this Bill was introduced.

Since then, the Parliament was not allowed to function. Only on 5th July, the
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Ordinance was issued because there was no other option. The hon. Leader of the
Opposition just now mentioned that this was the political exigency. Sir, I spent my
career as a teacher, and, that is why, I am not fully trained in settling political
scores. But even assuming that it as a political exigency, I think, that political
exigency 1s still better than the demolition of the Babri Masjid in 1992 for coming

to political power in this country. ...(Interruptions)... Madam, please.

Sir, on the one hand, there is implicit consensus on the Bill, all political
parties, with some differences, have approved the Bill in Lok Sabha, then, why
should there be criticism? 1 understand that there are some valid points of criticism,
but the major reason for the criticism is the political fear in the minds of the
Opposition parties that this Bill will give political mileage to the Congress. This is
the main fear, which they are not able to overcome. If at all, suppose the Congress
takes the benefit of this, the Congress is not a party of sadhus and sanyasis,

preaching FPasudeva Kutumbakam, and, actually going for violence.

Sir, in a country like India, the food security is of fundamental importance. I
am reminded of Pandit Jawaharlal Nehru’s words, when he said in 1928, and, I
quote, “India was a classic land of famines, where famines are not caused for want
of food, but for want, amongst the masses of money to buy food”. Pandityi said
this 52 years before Professor Amartya Sen developed his celebrated theory of
economic entitlements only in 1980. It is due to this that the Bill guarantees
prescribed quota of foodgrains at affordable prices. These prices will remain in
vogue only for three vears, and, then, they will be revised but, in anv case, they

will not be above the Minimum Support Prices.

Thirdly, the Bill is heavily criticized because it covers 810 million, or, 81 crore
people when the poverty is declining. I think, Sir, people are missing the point that
this 1is statutory and justiciable Fundamental Right. It is not dealing with poverty.
The poverty has nothing to do with it. Secondly, the most important point is that
if we take into account the World Bank’s norm of $2 a day poverty, which is
called the median poverty, and, which is not taken into account in this debate at
all, then, automatically, 81 crore people are covered under median poverty. Sir, I do
not understand as to how people forget that only a few davs ago, we were
discussing Rs. 27 a day for rural areas, and, Rs. 30 a day for urban areas as the

lowest cut-off points.
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5.00 p.av.
(MR. DEPUTY CHAIRMAN in the Chair)

Now, when we are taking 32 a day poverty benchmark, which, at the current
exchange rate comes to Rs. 124, what is the objection? It is just contradiction.
Another point is that my Leftist friends, whom I value very much, have been
demanding universalisation of the food security I absolutely share their concern.
But T will only say that at present, the Bill covers 61 per cent of the population
and 1s near universal. T wish, in course of time, the Government will actually make

this scheme universal.

My fourth point is about the cost of implementation of this Bill. Some critics
are frightening by arguing that the additional cost of the Bill will be Rs.1.25 lakh
crore . A prominent economist, who is writing in a daily, has estimated the cost of
Rs3.14 lakh crore, just another discovery after Einstein, and, that is 3.0 per cent of
the GDP Surprisingly, one prominent former Union Finance Minister quoted this
fipure of Rs.3.14 lakh crore, unmindfully, without questioning the statistical or
methodological blunder that the prominent economist made while estimating the

cost of its implementation.

Sir, if the Bill is fully implemented, the maximum cost, according to my own
estimate, may go up to Rs. 1.35 lakh crore rather than Rs. 1.25 lakh crore, which
will be approximately 1.2 per cent of the GDP, and, if this PDS is properly
restructured and improved, then, T think, the cost can be brought down to one per

cent of the GDP

And, even I go further. Suppose the cost is 1.3 per cent. So what? Congress
President is on the record — and I fully support her — that if there are no
resources, resources are to be made available for the poor people because

ultimately for whom is this growth?

Sir, as Mr. Dua has just now mentioned, it is most distressing. Who are the
critics? I can understand the political parties in the game of parliamentary politics
will be criticizing on political fronts. But who are the serious critics? The serious
critics are the people who have reaped the benefits of post-1991 economic reforms
and who used practically every imported consumer item, including perhaps the

toilet paper, and contributed towards the deterioration of the current account deficit.
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They are the cnes who are opposing the Food Security Bill. They are condemming
it as ‘wastage’ of the resources. The same clan has been vociferously condemmning
the Mahatma Gandhi National Rural Employment Guarantee Scheme as ‘fund-
muzzling’. Many people here referred to Mahatma Gandhi National Rural
Employment Guarantee Scheme — forgetting the fact that nearly five to six crore
poor unskilled rural households are annually getting around 250 to 300 person -
days of employment. I, therefore, strongly denounce such people’s anti-poor stance

and treat it unethical.

Sir, some argue that the Bill is anti-farmers. We have heard it here. It is a
travesty of truth. Mr. Deputy Chairman, Sir, today, Minimum Support Prices, just
now my colleague, Mr. Javadekar, was speaking, are protecting the interests of the
farmers more than the consumers. (Time-bell rings) 1f the Government withdraws
from the market, we must have.. (Time-bell rings). Sir, | am having time. Basically,

the point is... (Time-bell rings)
MR. DEPUTY CHATIRMAN: Please conclude.
DR. BHALCHANDRA MUNGEKAR: Sir, I think T am given fifteen minutes.

Sir, the basic question is the Minimum Support Prices are protecting the
farmers, because if the Minimum Support Price mechanism 1s withdrawn, the
farmers will be the losers because of the mmperfections of the market and the role

of the middlemen.

Sir, the Food Security Bill will not distort the market prices, because it is
only additional five-six million tons of foodgrains required to be procured for the
PDS. That will not distort the market, because it will also withdraw that much

demand from the market.

Sir, I compliment the Government for three or four other reasons. I am
completing within two-three minutes, Sir. First, the Government did not

introduce. ..(Time-bell rings)
MR. DEPUTY CHAIRMAN: Now, please conclude.

DR. BHALCHANDRA MUNGEKAR: No, no, I will conclude after two or

three minutes, please.

MR. DEPUTY CHAIRMAN: There 1s no time.
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DR. BHALCHANDRA MUNGEKAR: Sir, the Government did not introduce the
voucher system for the food security as some of the so-called experts were

consistently demanding.
MR DEPUTY CHAIRMAN: Everybody has to adhere to the time-limit.

DR. BHALCHANDRA MUNGEKAR: It was first recommended by Milton
Friedman...

MR. DEFUTY CHAIRMAN: You have taken ten minutes. Ten minutes would
do.

DR. BHALCHANDRA MUNGEKAR: Sir, let me complete silently It was first
recommended by Milton Friedman for American society India is not America. Sir,
today only a leading national daily, those who talk of voucher system, has quoted
that India’s largest private insurance company, ICICI Lombard, has cheated the
Government for crores of rupees through false insurance premium claims by creating
ghost beneficiaries. The company was given contract for implementing welfare
schemes. (Time-bell rings) Sir, the next point 1s, 1 understand the Government has
agreed to ensure the number of present beneficiaries in different States and it will
take further measures to protect the interests of the States. Sir, the Bill prescribes,
as Mr. Dua said, the eldest woman as the household head and it will reduce the

anti-gender and anti-children bias in the families.

Lastly, food security will now be a justiciable right. The Bill provides for
grievance redressal cell mechanism at the district and State level and the States will

have flexibility.

Mr. Deputy Chairman, Sir, this is the last point. Now, having totally

supported the Bill, T am constrained to draw ...
MR. DEPUTY CHAIRMAN: Now, please conclude.
DR. BHALCHANDRA MUNGEKAR: Only last sentence, Sir.

MR. DEPUTY CHAIRMAN: No, no, yvour party has so many speakers. Your

whip has said to reduce everybody’s time.

DR. BHALCHANDRA MUNGEKAR: One minute, Sir. By this time, [ will

complete.
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[ am constrained to draw the attention of the Government to the challenge
of the implementation of this historical legislation, particularly because of the very
serious shortcomings of the PDS. I would summarise all the shortcomings as the
dominance of “vested interests”. The Government will have to totally restructure
the working of the PDS to reach the food security to the needy Sir, I have
mentioned that the Lok Sabha has passed this Bill. I congratulate the hon.
Members of the Lok Sabha. ....(Interruptions).... Let this House also pass the Bill
unanimously. (Time-bell rings) Sir, one last sentence. The Fifteenth Parliament will
go in the history of India’s Parliamentary democracy as the one that has given the

country’s citizens the right to food, right to existence. Thank you very much.
MR. DEPUTY CHAIRMAN: Now, hon. Members, unless ...(Interrupiions)...

SHRI NARESH GUIRAL (Punjab): Sir, I want to raise one point. You gave so

much time ... (Interruptions)...
MR DEPUTY CHAIRMAN: Is it a point or point of order?

SHRI NARESH GUIRAL: One minute, Sir. Then, there are six speakers from
the principal Opposition Party. Small parties are then given three minutes each. This
is not fair. You have been promising us all along that consideration would be
given to us also. But if this goes on, we will all be in the Well and this debate

will not go on.

MR. DEPUTY CHAIRMAN: You have made your point. Gujralji raised an
important point. [ agree with him. But from ‘Others’ category, there are 14
speakers, and the total time for them 1s 47 minutes. How much time will one hon.
Member get? I think it will be less than four minutes. That is my problem. Take

five minutes and cooperate. ...{Interruptions)...

SHRI NARESH GUJRAL: What 1s this? This has been gong on for so long.

I have been protesting it for six years.
MR. DEPUTY CHAIRMAN: You should know that we are govemed by Rules.

SHRI NARESH GUIRAL: This is not fair You have to change the Rules. Just

because we are a small Party...(Interruptions)...

MR. DEPUTY CHAIRMAN: Gujralji, please sit down.
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SHRI NARESH GUIRAL: I come from a food State.

MR. DEPUTY CHAIRMAN: Gujralji, we are governed by Rules. I am telling
you that T am ready to curtail the time of major Parties. Even that is not possible
because not much time is left allocated to the BJP It is only the Congress Party
...(Interruptions)...

SHRI NARESH GUIRAL: So, Sir, let the BIP and the Congress Party run the

House and we all will go out. Then what are we doing here?

MR. DEPUTY CHAIRMAN: T am ready to reduce it. It is for those Parties to
do that.

SHRI M. VENKATAH NAIDU: Sir, we can extend the time. Voting can take
place tomorrow morning. What is the great difficulty in this? I am not able to

understand it.
MR. DEPUTY CHAIRMAN: That is for the House to decide.
SHRI M. VENKAIAH NAIDU: All other Parties should get a fair opportunity.

MR. DEPUTY CHAIRMAN: Then I will be very happy Venkaiahji, I will be
most happy if you agree to extend the time allocated for discussion and give time

to everybody. I really want to give time to everybody.
SHRI M. VENKAIAH NAIDU: We agree to it. We have no problem.

MR DEPUTY CHAIRMAN: I really want to give time to everybody Nareshji,
my sympathies are with vou.

SHRI M. VENKAIAH NAIDU: We can sit up to 6.30 p.m. ...(Inferruptions)...

We can have voting tomorrow. ...({Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Dr. V. Maitreyan. My
humble request to everybody is, please keep to the time. Your Party’s time 1s ten

minutes.

DR V. MAITREYAN (Tamil Nadu): Sir, on behalf of All India Anna DMK, I
rise to oppose the National Food Security Bill, 2013. My Chief Minister of Tamil
Nadu Dr Puratchi Thalaivi has taken a consistent and principled stand against the
Food Security Bill since it is against the interest of Tamil Nadu When the draft Bill
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was approved by the UPA Government in 2011, my Chief Minister wrote to the
Prime Minister as early as on 20th December 2011 opposing the Bill vehemently.
She reiterated her opposition in the meetings of the National Development Council
(NDC) held on 27th December 2012 and 10th June 2013. When the UPA
Government issued the Food Security Ordinance in July 2013 prior to the Monsoon
Session of Parliament, our Chief Minister again wrote to the Prime Minister on 2nd
August 2013 wherein she had suggested several amendments to the Bill. Again,
prior to the Lok Sabha taking up the Bill on 26th August, my Chief Minister wrcte
to the Prime Minister on 24th August 2013. Hence, our stand is consistent and
principled. To protect the interest of Tamil Nadu, we oppose the National Food
Security Bill, 2013. We will definitely vote against the Bill. T have moved nine
amendments. We will insist on them and demand division on each of them at the

time of voting.

Now, I shall come to why we oppose the National Food Security Bill. One,
while you have agreed to protect the existing level of allocation under the PDS,
Mr. Thomas, you have left the fixation of issue price to the discretion of the
Central Government. When this matter was raised by the AIADMK in the Lok
Sabha, we demanded that difference in the quantity between what has been
assured through clause 3(1) and what is eligible under clause 3(1) read with clause
3(2) should be supplied to the State at the price of Rs. 3 per kg or at least at the
current price applicable for the APL families, that is Rs 830 per kg Mr. Thomas, in
your reply in the Lok Sabha, you had assured that it indeed would be the APL
price of Rs.8.30 per kg. But vou did not bring any amendment to this effect. That
1s why we oppose this Bill.

Two, Clause 3(2) of the Bill says that 75 per cent of the rural population and
50 per cent of the urban population will be covered. This is totally arbitrary
without any rational basis. It should not be forgotten that PDS was originally put
in place to ensure affordable supply of foodgrains primarily in urban areas. Hence,
my Chief Minister had demanded to increase the urban coverage to 100 per cent or
at least 75 per cent on a par with rural areas. This has not been accepted. And

that is why we oppose this Bill.

Three, Schedule 1 of the Bill assures even limited allocation of foodgrains
only for a period of three years. My Chiel Minister had demanded an amendment

to Schedule-I and guarantee subsidy for a period of at least ten years. You have
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ignored her request and that is why, we oppose this Bill. Fourthly, the Chief
Minister of Tamil Nadu had suggested that clause 23 should be amended to make
it compulsory for the Central Government to implement all necessary measures
including import of foodgrains, when warranted, to ensure continued supply and
not leave the States to fend for themselves. You have not acted upon that and
that is why, we oppose this Bill. Fifthly, according to clause 10(1), identification of
eligible households should be completed in 365 days. Since this is contingent on
the completion of the National Population Register and the Socio Economic and
Caste Census, SECC, whether one year is enough, is not sure. You have not made
any amendment to this and that is why, we oppose this Bill. Sixthly, as per clause
12(2)h), there is a provision for the Central Government to introduce cash transfer
programmes and food coupon schemes under this Bill. The ATADMK 1s firmly
opposed to the direct cash transfer programme and hence, we oppose this Bill.
Seventhly, clause 37 gives the Central Government unfettered freedom to amend
Schedule-I, Schedule-II, Schedule-IIT and Schedule-IV as and when i1t wishes. Clause
38 gives power to the Central Government to give directions to the State
Governments for implementation of the provisions of the Bill and that the State
Governments shall comply with such directions. Both clauses 37 and 38 strike at
the very root of federalism. In a federal structure like ours, the Union Government
should not encroach into the domain of the State Governments. Hence, we oppose
this Bill. But, there are parties which opposed the Bill in the States, which opposed
the Bill while speaking in Lok Sabha, but voted for the Bill and the UPA during

voting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... It is not about you.
...(Interruptions)... Vasanthiji, it 1s not about you. Why do you worry?
... (Interruptions)...

DR. V. MAITREYAN: In fact, a voice from Chennai screamed on 11th August
that their party will support the Bill only when various important amendments are

accepted by the Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has not mentioned the name of the party
...(Interruptions)... He has not mentioned the name of the party. Then, why do
you worry? ...(Interruptions)... He didn’t mention your party’s name.

...(Interruptions)...
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DR. V. MAITREYAN: Except for a single addition in clause 3 of the Bill,
protecting the existing level of allocation and offtake of foodgrains under the PDS,
none of the amendments moved by varicus political parties has been accepted by
the UPA Government. Yet, my opponents from Tamil Nadu voted for the National
Food Security Bill in the Lok Sabha and I am sure, they will repeat the same today

also. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: ‘Opponents’ is all right. ... {Interruptions)...

DR V. MAITREYAN: If I have to borrow the words of Mr. Venkaiah Naidu,
operation in Chennai and cooperation in Delhi is rank opportunism and great * on

the people of Tamil Nadu. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: ‘Opponents’ i1s only practical. Why do you

worry? You can reply. When your chance comes, you can reply.

DR. V. MAITREYAN: Now, I will focus on the Congress Ministers from Tamil
Nadu. T don’t see Mr. Chidambaram here. Najmaji, will vou help me see whether
Jayanthiji is here? I wanted to ask Mr. Rajeev Shukla whether Mr. GK. Wasan is
here. But, Mr. Rajeev Shukla himself is not here.

MR. DEPUTY CHAIRMAN: Why do you worry about them?

DR. V. MAITREYAN: Because these three Congress Cabinet Ministers from
Tamil Nadu were present when the Union Cabinet approved the Food Security Bill.
By approving the Food Security Bill in the Cabinet, these three Congress Cabinet
Ministers from Tamil Nadu have * the people of Tamil Nadu. We have two more
Ministers from Tamil Nadu and adjoining Puducherry —Narayanasamyji and Dr.
Sudarsana Natchiappan. All of them have * the interest of Tamil Nadu.
... (Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Sir, he has called my name.
...(Interruptions)... 1 have to reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you take names, they have a right to reply
... (Interruptions)...

*Expunged as ordered by the Chair.
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DR. V. MAITREYAN: They can reply, Sir. I have no problem.

... (Interruptions)... T am concluding in two minutes. ...{Interruptions)...

MR DEPUTY CHAIRMAN: So, don’t take names. ...{Interruptions)... Then, he

has a right to intervene. ...{Inferruptions)... Don’t take names.

SHRI V. NARAYANASAMY: Since he has taken my name, [ will respond.
...{Interruptions)... Since he called my name, I have to respond to him.

- (Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, * is an allegation. So, I expunge

it. Tt is an allegation. So, I will expunge the names. ....(Interruptions).....

DR V. MAITREYAN: Sir, very soon all will be expelled from Tamil Nadu. Sir,
the people of Tamil Nadu will reject the DMK Party and the Congress Party
....(Interruptions)..... 1 challenge you to make the Food Security Bill as a
referendum among the Tamil Nadu people; and go to the next Lok Sabha elections.
Tamil Nadu people will throw you lock, stock and barrel into the Bay of Bengal
Thank you.

MR. DEPUTY CHAIRMAN: I will go through the record. .... (Interruptions).... . ®

is unparliamentary. It is expunged.

SHRI M. VENKAIAH NAIDU: Before you give your ruling, if any Member,
while making a speech or a submission in the House and takes the name of the
other Member, the Member can be given an opportunity to explain. But the Chair

expunging the name, it never happened.

MR. DEPUTY CHAIRMAN: I am saying the word * has been expunged.
...(Interruptions)... 1 agree. Now, you please take vour seat. If any Member takes
the name of the other Member, who 1s a Member here and who can come here,
he can defend himsell. So, names are not expunged. What I expunged is * .

....(Interruptions)..... Mr. Narayanasamy has a right to explain.

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, since the hon. Member
has taken my name, I have a right to explain. Whether you count it or not, let me

make my point clear.

*Expunged as ordered by the Chair.
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Sir, under the Food Security Bill, the Government of India is giving a
subsidy to the tune of Rs. 24 per kg of rice. As far as rice 1s concerned, the State

Government’s contribution is only Rs. 3.

DR V. MAITREYAN: The Government of India doesn’t get money from the

heaven. ....(Interruptions).....

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you can’t intervene.

...{Interruptions)..... Dr. Maitreyan can’t intervene.

SHRI V. NARAYANASAMY: It i1s my money also. Let me make it very clear.
..{Interruptions).....

MR. DEPUTY CHAIRMAN: He is replying because you took his name.
.. (Interruptions)..... It is the Minister’s right to explain because you tock his name.

... (Interruptions)... Dr. Maitreyan should not intervene. You please take vour seat.

SHRI V. NARAYANASAMY: It is my money. It is vour money Let me make it
very clear. In the case of Tamil Nadu, free rice is given to the people. The
publicity 1s being given that the State Government is giving free rice to the people.
But the Central Government is giving a subsidy of Rs. 24 per kg on rice. Most of
the people know about this. ... Interruptions)....

MR DEPUTY CHAIRMAN: Now, you sit down. Shrimati Kanimozhi 300 §5
Y| 3y §6 WiVl .(@auF)... Why are you intervening? ....(Interruptionsi.....
Mr. Rajeeve, please. ....(Interruptions)..... Mr. Narayanasamy, that is over.
...(Interruptions)..... Please, 3T §& <SY| Shrimati Kanimozhi, next speaker. =+
Sft, amu 98 SV LL.(cadwr)...

DR. V. MAITREYAN: *

MR. DEPUTY CHAIRMAN: It is not going on record Dr. Maitreyan’s speech
is over. What Dr. Maitreyan says will not go on record. ....{Interruptions)..... Mr.
Narayanasamy, please. It is only a friendly exchange between Mr. Narayanasamy
and Dr. Maitreyan. They are good friends. That’s all. Shrimati Kanimozhi. Let us
listen to the lady Member, please. Hon. lady Member is going to speak, let us

listen to her.

*Not recorded.
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SHRIMATT KANIMOZHI (Tamil Nadu): Mr. Deputy Chairman, Sir, [ do not

need concession as a lady Member when somebody is saying ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I said, hon’ble lady Member. Not a special

consideration. Hon. lady Member. You are always hon. lady Member.
DR V. MAITREYAN: If she is refusing, why should you object to it?

SHRIMATT KANIMOZHI: Yes, I have an equal right. That’s all. T don’t need

special consideration.

MR. DEPUTY CHAIRMAN: Yes. I didn’t say special consideration. You have
an equal right.

SHRIMATT KANIMOZHI: Thank you, Sir. In 2012, the Minister of Personnel,
Public Grievances and Pensions and Minister of Statistics and Programme
Implementation released a report titled, “Children in India”. This report estimates
that close to 40 per cent of children, that is, 63 million children, are suffering from

malnutrition.

It is also reported that 50.7 per cent rural children and 39 per cent urban
children are stunted, that is, less height for the age. This indicates that the rural
children are at a greater disadvantage. When we talk about the Global Hunger
Index, we are nearly on a par with Ethiopia, Sudan and Angola. It is a collective
responsibility. All of us are to be blamed for this. Keeping this in mind, when a
Bill comes to protect these children, when a Bill comes to make sure that people
don’t go hungry, I support it because our leader, Dr. Kalaignar and our Party
definitely believe in making sure that there is a more equal society, there
1s a chance and choice for everybody and people are protected and the right to
food 1s a basic tight of every Indian. Saying this, T support this Bill and welcome
it.

Sir, I would like to proudly share this with the House. People have been
talking about many States who have done very well in food security. I think one
of the model States is Tamil Nadu. In Tamil Nadu, FDS was started in 1964 and
now the Universal PDS has been started, that is, there is no discrimination between
APL and BPL families. This Universal PDS was brought by the DMK Government.
Sir, the Universal PDS in Tamil Nadu is actually run by the cooperative societies,

Women SHGs and Tamil Nadu Civil Supplies Corporation. All these agencies come
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together to make sure that the PDS is successful and it ensures transparency,
safety and accessibility Here people were talking in different voices; voices coming
from here and contradicting themselves. I would just like to give an example about
what a master contradiction this 1s. In 1996, the Central Government tried to bring
Targeted PDS and it wanted even Tamil Nadu and many other States to have
Targeted PDS. The then DMK Government in 1997 refused to give into it and we
continued with the Universal PDS, but in 2003, the then ATADMEK Government
wanted to go back in time and they wanted to distort this Universal PDS. We all
know that colourful cards were brought in; red cards, vellow cards, rainbow colour
cards with “H* stamp. In Tamil Nadu, it is called H Muthirai and I don’t think the

people of Tamil Nadu have forgotten it, and will ever forgive that Government...

DR. V. MAITREYAN: That is why they voted for us in 2011 with a thumping

majority. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, please ...(Interruptions)...

SHRIMATT KANIMOZHI: Sir, just winning an election is not everything

DR. V. MAITREYAN: People had voted for us. ...{dnterruptions)...

MR DEPUTY CHAIRMAN: Dr. Maitreyan, no running commentary, please.

SHRIMATT KANIMOZHI: When political parties only know about winning and
losing elections and they don’t have any concern for the State and its people,

this is what the response will be.
DR. V. MAITREYAN: Sir, that is why...Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, please do not interrupt.
... (Interruptions)...

SHRIMATI KANIMOZHI: Sir, one Chief Minister of Tamil Nadu said
... (Interruptions)... people dving in a war ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please don’t bring in Tamil Nadu politics here.
... (Interruptions)...
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SHRIMATT KANIMOZHI: Tt is a very, very normal thing and they are very
proud of the Chief Minister who has been voted to power. ...(Inierruptions)... This
was actually talking in different tongues. They wanted to bring back Targeted PDS,
but actually the Government had to go back on its decision because there was a
stiff opposition from all parties and the people in the State. It is very funny that
these people today are talking about protecting the people. On 9th August, our
President, Dr. Kalaignar, in a statement had written to the Central Government to
make sure that the concerns being raised by us have to be respected and the Bill
has appropriate provisions to protect the off-take of food grains, only then will we
support this Bill

And, on 26th August, the DMK President again urged upon the Government
to ensure the supply of APL foodgrains at Rs.8.30 per kg, as is the case now
The Minister, who spoke that evening in the Lok Sabha, after the discussion,
stated, and I quote: Highteen States, including Tamil Nadu and Kerala, are not
getting what they are supposed to get under the TPDS. I discussed it with Shri
Baalu, — the Leader of the DMK Parliamentary Party — and told him that
whatever is the off-take in the last three vears in respect of all the States will be
completely protected. For example, in the case of Tamil Nadu, their average off-take
is 37 lakh tonnes. There are OMS and special BPL schemes which will continue.
Even now we are getting OMS’s supply of foodgrains. But the TPDS’ off-take in
the case of Tamil Nadu is around 37 lakhs in relation to the Food Security Bill. It
has come down to 27 lakhs. I assure him that the remaining 14 lakhs will be
protected, and it will be at the price which they are getting now under the APL,
that is, rice at the rate of Rs. 8.30 per kg. so that it is fully protected.”
... (Interruptions)....

DR V. MAITREYAN: This 1s not seen in this Bill which has been circulated.

SHRIMATI KANIMOZHI: There were amendments made which have been
brought into the Bill

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRIMATTI KANIMOZHI: A few minutes more, Sir. I further quote: “Out of 27
lakh tonnes, 7 lakh tonnes will be provided at Rs. 3 per kg and the rest 22 lakh
tonnes are to be given at Rs. 5.65 Now the Central Government will be giving the

entire rice for BPL families at Rs. 3 per kg This means that the State’s burden to
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provide food will be greatly reduced.”  Sir, I would like to mention here that the
DMK will never accept anything which goes against the people of Tamil Nadu,
and I don’t think that the Central Government will also want to bring in anything
to offend or hurt anybody, especially, Tamil Nadw in this case because we have,
repeatedly, been asking for assurances from the Central Government to make sure
that the interests of Tamil Nadu and other States, which are performing well, are

protected.

Sir, there are a few concerns on the National Food Security Bill, which 1
would like to mention here (i) Nutrition comes from a well-balanced and all-rounded
meal. The Government is only providing rice, wheat and coarse grains. Can the
Government consider including pulses either now or in the future? (11) Fair Price
Shops are essential for the distribution of rice and wheat and the implementation
of the Food Security law. But the Bill is silent on improving infrastructure of
existing Fair Price Shops. The Government may consider providing assistance for
modernizing Fair Price Shops. (iii) In clause 3 (1), the Bill specifies that priority
households shall get 5 kilos per person per month. In the case of poor widows
and homeless people, I don’t think that this will be enough. Also, will the hon.
Minister think of making sure that even homeless people are taken into
consideration and are brought under this Bill? (iv) In clause 4 (b), the Bill provides
maternity benefits, that is, one meal for pregnant and lactating mothers. Can the
hon. Minister explain as to what mechanism will be put in place to provide cooked
meal to such a large number of pregnant and lactating mothers? (v) In Clause 5
(1) (b), the Bill provides entitlements for school-going children up to class VIII,
that is, fourteen years of age, by way of mid-day meals. Will the Government
consider extending it up to class X117 Even in Tamil Nadu we have the Mid-Day
Meal Scheme and it is given till Class XII because we cannot leave the rest of the

children without considering nutrition requirements for them.

MR. DEPUTY CHAIRMAN: Now, please conclude. You have made all the

points.

SHRIMATT KANIMOZHI: (vi) In Clause 23, the Bill provides the option that
the Centre may provide funds when there is a short supply of foodgrains. Does
this mean that the States would have to make their own arrangements? When the
Centre 1s unable to arrange foodgrains, then, how will the States be able to do

so? (vii) In Clause 38, it is stated that the Central Government can give directions
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to the State Governments. Can the Central Government consider a better way of
putting it? The food security is not enough. Even in the recent speech of the
Prime Minister, he has pointed out that sanitation and drinking water are very
important and are an important health ...(Time-bell rings).. factor. Concerns in this

have to be taken into account.

SHRI SHASHI BHUSAN BEHERA (Odisha): Sir, on behalf of Biju Janata Dal,
I rise to participate in the so-called historic Bill, The National Food Security Bill,
2013 drawn by UPA-II which will keep the nation free from hunger and people will
live with dignity Sir, it gives an assurance to nation that 67 per cent of the
population will be covered by this, 80 crores of people will be benefited by this
and the per capita allocation will be five kgs per person. Sir, it sounds very
healthy but with this scheme the Government wants to cover up shame that we
are victims of hunger even after 66 years of Independence. Anyway, the attitude of
the ruling party is still unchanged and they have no concern for poverty, they
have no concern for the hungry Sir, it is, I would say, all for 2014 elections. Sir, I
am saying this because I was watching television when the Bill was discussed on
26th of last month in Lok Sabha. I saw in the television that a crowd burst
clapping was there was patting of tables when an amendment was negatived by a
division. Sir, what 1s that amendment? That amendment was moved by a Biju
Janata Dal Member, ie. to keep the subsidised price of grain at Re. 1 per kg in a
uniform manner throughout the nation. Sir, it only speaks about the attitude of the
ruling party, which is now being proved here. It creates anomalies and Ministers
from the Centre are visiting the States and telling people, like what Mr.
Narayanasamy spoke here, that the Centre is giving at Rs. 18 and the State 1is
giving at Rs. 2. Everything will be mitigated when you will agree for Re. 1 as a
uniform subsidised price throughout the nation. But they were intolerant. You are
intolerant towards the national economic crisis. When the country is in economic
crisis, everyday the rupee value is depreciating, gold is at a higher price and you,
the Treasury Benches are enjoying. When the Prime Minister is making statements,
you are also clapping and patting the tables. Your concern is exposed. So, this is
nothing but a political gimmick. You have no political attitude for this Food
Security Bill. You just make it a game-changer. What is the present PDS system? It
was well discussed by Venkaiahji, Behenji, and other Members also have given

details of how much of grains vou are giving to the nation.
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How much excess money are you spending by making Budgetary provision?
This may be a game-changer {or you. But, it is completely an election gimmick.
Without proper infrastructure and without any preparation for improvement of
infrastructure you are bringing this Bill in the election vear ie, just a few months
before elections. Sir, it was there in your 2009 Election Manifesto, we are now in
2013. You are bringing this Bill just before elections. Who is responsible for this
delay? You have come with this Bill, but there are so many flaws. It is just

eyewash.

Sir, food security requires huge preparation. You have not prepared for this.
You are not prepared for de-centralized procurement or de-centralized storage which
is very much required. Unless you prepare for de-centralized storage system, we
will see the same way in which lakhs of tons of wheat is rotten. It 1s all happening

because of lack of storage facility.

You have taken up some projects under the ICDS and other programmes. We
all know that there is a lot of corruption in the ICDS and other programmes. And,
Sir, you are not able to give MSP to farmers. You are not looking at the welfare

of the farmers. So, these are lacking in you.

Sir, you are going in for distribution system which is not scientific and is
not computerized. And, you have reduced the Ration Cards to 16 crores from 22

crores. There are bogus Ration Cards even within the 16 crore.

I would like to know how you are planning for universalized distribution
system. 3ir, this is all impossible. For that, doubts come to my mind. You are
planning to cover 50 per cent population in urban areas and 75 per cent in rural

areas by giving them grains at Rs. 5 per kg

Sir, currently, the BPL household is entitled to 35 kg per month as per the
Central Government norms. It is not being followed by many States, because there
are some States like Tamil Nadu and Andhra Pradesh which are catching
up... (Time-bell rings)...Sir, 1 will take only 2-3 minutes. You have never given more
time to me. Every time I concluded my speech within the given time. I request you

to give me one or two minutes.

MR. DEPUTY CHAIRMAN: For me everybody is equal
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SHRI SHASHI BHUSAN BEHERA: Sir, some States are capping the
household allocation to 20-25 kgs like Andhra Pradesh and Tamil Nadu. For a
wider coverage, we have to make it more households. This type of flexibility must

be given to States.

In my State, my Chief Minister has given such a wider coverage and if you
go by this norm, it is beneficial We are still following the 1997 BPL statistics. Sir,
sixteen vears have already been passed What does the NSS 2009-10 speak? It
says that a family either of 7 members or more than 7 members constitutes only
10 per cent of the population. And, less than 7 members constitute 90 per cent of
the population. So, naturally, they will be the losers. And, only 10 per cent, having
7 members, with 5 kgs foodgrains, will get 35 kgs of foodgrains.

So, ninety per cent of the families or the households would be losers.
Therefore, allocation should be made according to the population of the State. That
would be better This is my suggestion. You must make allocation according to the
population of the State. As for the approach or the way it should be done, it must
be decided by the State Governments. That would help maintain better Centre-State
relations. So, a clear and uniform system must be adopted. Otherwise, this would
create confusion; I am going only by this part. Let us take a look at the tribal
areas in our State such as Malkangiri, Mayurbhanj, Bharipada and the interior
areas; 1f you give 15 kg of food grains to families with two or three members and
some other families get 18-20 kg of food grains, this would lead to discrimination
and the PDS dealers would be benefited out of this. They will confuse the whole
system. There is another thing. If a family has added to its numbers another
member, because of marriage or birth, then, they will also have to face difficulties.
It will be very difficult to address this. These are some of the things that I wanted

to point out.
MR. DEFUTY CHAIRMAN: Please conclude now.

SHRI SHASHI BHUSAN BEHERA: Then, the State Governments must be
given the choice in the matter of BPL households. Now, what is the criterion in
respect of BPL households? It is the pucca houses. Now, pucca houses were
provided by the Government under the Indira Awas Yojana. Will they be deprived
of this benefit? You would be denying this benefit to those people. Then,

decisions regarding identification, eligibility, etc., must be kept with the State
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Governments. SC/ST people, hostels, women and children must be given due
importance. As for free rice given under the Annapuma Yojana, there is no mention

here. (Time-bell rings)
MR. DEPUTY CHAIRMAN: Yes, yes.

SHRI SHASHI BHUSAN BEHERA: Without giving due importance to ... (Time-
bell rings)

MR. DEPUTY CHAIRMAN: All right. T gave you more time than what you
had demanded.

SHRI SHASHI BHUSAN BEHERA: If you do not give due importance to the
people belonging to the Scheduled Castes and the Scheduled Tribes, it would not

serve the nation. Thank you.

MR. DEPUTY CHAIRMAN: Now sShri D. Raja. Rajaji, I have to say
something. What Shri Naresh Gural said was correct. There are 14 names in the
‘Others’ category, and the total time allotted 1s 47 minutes. If you divide it, you
get only three-and-a-half minutes. Don’t take more than five minutes. This 1s my

humble request.

SHRI D. RAJA (Tamil Nadu). Sir, we too have a humble request to make to

you. You must also be considerate.

Sir, it is time we took brave steps forward to eradicate hunger and
malnutrition. Article 21 of our Constitution guarantees the fundamental right to life
and personal liberty. Tt includes the right to food also. Then, article 47 also speaks
about the fundamental right to nutrition and public health.

Having said this, my Party has been fighting for a strong legislation on food
security and the right to food. My Party, along with the other Left Parties, has
conducted a countrywide campaign for a strong and effective legislation for food

security and the right to food.

Sir, the Government’s Bill falls short of many of our expectations and the
Government’s Bill falls short in its vision also. As many Members have pointed
out, it appears as though it is just an extension of all the ewsting programmes,
whereas we need the Government to re-imagine the entire food economy That is

what we expect.
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Sir, here, I must list out certain concerns which my Party has got. 1 have
proposed a number of amendments. When we take up the amendments, we would
be able to look into those amendments. Buf, due to the paucity of time, I would
only make certain points for the consideration of the House and for the

consideration of the Government.

Sir, in this Bill, agriculture and farmers have been neglected. Our hon.
Member, Shri Venkaiah Naidu, spoke, in detail, on this issue. Sir, 60 per cent of
country’s population depends on agriculture. Sir, 52 per cent of food is produced
by small and marginal farmers. They are the ones who will be the backbone of this
Food Bill. They have to be supported by adequate mimimum support prices. Sir, the
Bill must put in place a mechanism for procurement from all States in the country

and directly from small and marginal farmers, ensuring they get remunerative prices.

Sir, then, I move to the other point. The Public Distribution System coverage,
as it is, in the Bill, is not enough. We have been demanding universal coverage.
The existing Public Distribution System must be strengthened, streamlined and it
should be made universal. Here, I quote the Saxena Committee Report of the
Ministry of Rural Development. The Report states, “We respect the view that all
basic entitlements should be universal We believe that the Directive Principles of
the State Policy in the Constitution should never be compromised or undermined.
Instead, they need to be realized, strengthened and further taken forward Food for
all; Health for all; Education for all, Work for all; these should be taken as the
bottom line. The BPL identification exercise should, under no circumstances, be
used to dilute these principles. In no way should it be used to exclude people
from their basic rights and needs.” Tt is your own Committee, namely, the Saxena
Committee of the Rural Development Ministry. This is what that Committee states.
That is why we keep demanding that PDS must be made universal.

Sir, here, T would like to emphasize one point. There are States which have
relatively better Public Distribution Systems. These existing systems should be
protected. In fact, States like Kerala, West Bengal, Tripura, Tamil Nadu, Karnataka,
Odisha, and Chhattisgarh have better system. As of now, Tamil Nadu is providing
20 kilograms of foodgrains free of cost to all households under the Universal
Public Distribution System. Other States, such as, Chhattisparh, Karnataka, Andhra
Pradesh, Odisha and Madhya Pradesh have, in fact, reduced the price to one rupee
per kilogram. These are all existing schemes. ...(7Time-bell rings)... Whatever the Bill

tries to do, it should not affect the existing schemes.



126 The National Feod [RATYA SABHA] Security Bill, 2013

MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI D. RAJA: Sir, there are many points, but T will just mention the points.
The Public Distribution System which we talk about should be expanded to cover

pulses and oil in order to strengthen the nutrition component of the Food Security.
MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI D. RAJA: Then, the children should be given a central place in the Bill
on nutrition. You must take steps to contain the private contractors who are
entering into the Mid-Day Meal Scheme or ICD Scheme. Sir, the women
empowerment 1s an issue where you will have to address the concerns of the

people from the SCs and STs...
MR. DEPUTY CHAIRMAN: Now, please conclude.
SHRI D. RAJA: T am coming to the end.

MR. DEPUTY CHAIRMAN: But that ‘coming’ is a ‘long coming’. That is the

problem.

SHRI D. RAJA: No, Sir, I am going to conclude. Sir, our great poet
Thiruvalluvar once said, “If you have no food for your ears, you must throw some
food for your stomach”. I am giving food for your ears; food for the Government

to think and do something better for this country.

Sir, finally, I make one point that this Bill should not adversely impact the
federal governance of our country In many parts of the Bill, the Central Government
has retained all powers of decision-making. This goes against the federal nature of
our polity. The State Governments must be consulted at every stage. ...(Time-bell
rings)... At the same time, given the present state of States” finances, this Bill should
not place additional burden on the budgets of the State Governments. The Central
Government should take the responsibility of contributing to all or the majority share
of all cost related to the entitlement under the scheme including PDS, ... Time-bell
rings)... maternity entitlement, ICDS, ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Do not take so much of advantage.
... (Interruptions)...

SHRI D. RAJA: Sir, this is a serious issue. ...(Time-bell rings)...
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MR. DEPUTY CHAIRMAN: If everybody takes this much time, what will I
do? ...{Interruptions)...

SHRI D. RAJA: Let me quote our great poet, Subramaniya Bharathi...

MR. DEPUTY CHAIRMAN: You can quote it later sometime.
... (Interruptions)...

SHRI D. RAJA: If there is no food for one individual, we should destroy the

world That 1s what Subramaniya Bharathi, our great poet said: *

Let us understand the anguish and anger of the people. After 63 vears of
Independence, our people are undergoing starvation, semi-starvation. It is time we
addressed this issue with all seriousness to ensure right to food and food security

to all citizens of our country Thank you.

MR. DEPUTY CHAIRMAN: If everybody takes this much of freedom, then
we cannot pass it till 10.00 p.m.

SHRI D. RATJA: We will sit up to 10 o clock. ...(Interruptions)... Lok Sabha
sat till 11.30 p.m., Rajya Sabha can also sit. ...{Interruptions)...

MR. DEPUTY CHAIRMAN: I am very happy. ...(Interruptions...
SHRI D. RAJA: We can sit tomorrow.
MR. DEPUTY CHAIRMAN: We have to pass it today. ...({ITnterruptions)...

SHRI D. RAJA: We cannot pass such a legislation in a hurry, in a haste.

There should be some comprehensive debate on the Bill.

MR DEPUTY CHAIRMAN: When time was allotted, you were also there. You

could have given this opinion at the time of allotment of time

SHRI D. RAJA: We said it. I share with Mr. Naresh Gujral. We raised this

issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now Shri Rangasayee Ramakrishna. Please take

only six minutes.

*Hon. Member spoke in Tamil.
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SHRI RANGASAYEE RAMAKRISHNA (KARNATAKA): You have already

given me a good comment for brevity the other day. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I know that. ...(Interruptions)...

SHRI RANGASAYEE RAMAKRISHNA: Sir, due to time constraint, I will
certainly flag only a few issues and leave them to be pondered over by the hon.
Members. The first thing [ would like to say is that this moming Mr. Budama from
Congress mentioned that the number of beneficiaries, as he calculated, will be 78
crores. Let me put it even at 80 crores. The market price of rice and wheat for the
type of quality which we get in PDS will not be more than Rs.30 per kilogram. So,
for five kilos per head for one vear, you need Rs. 1800 per head. If you calculate
that way, you will be spending only Rs.1.44 lakh crores. Is it not a much better
system of putting this Rs.1800 in the accounts of the 80 crores people and ask
them to fend for themselves? Instead of that we continue with the existing system
with all its infirmities like centralized procurement, the PDS, unavailability of
wagons, lack of storage space and we continue to have twin spectacle of grains
rotting in one place and people starving on the other side. This is number one.
Number two, this moming we also pointed out how despite the Bill citing as many
as 20 or 25 items in which they need State Government’s implementation this is a
classic case where you have not consulted the Chiel Ministers even once. Now, 1
would like to recall that when we started our post-Independence era, there was a
very good tradition of consulting the Chief Ministers even on issues which were,
essentially, the Central subjects. I will reminisce on my own experience. I was a
Deputy Secretary in the Ministry of Finance in 1966. At that time, we had
administered devaluation. In 1966, we devalued one dollar from 4.7 rupees to 7.5
rupees. That day, we, all the officers, were called and asked to wait in the office.
Then, there was a letter, from the Prime Minister to each Chief Minister, given to
us. We were sent as messengers to go to individual Chief Ministers, discuss with
them and get their concurrence. This was on devaluation, which has nothing to do
with the States. Today, on an issue, where for everything you have to depend on
the State Governments, vou did not feel it necessary to consult the State

Governments at all. This is number two.

Number three, I want to flag a very broad issue. We have two different

models of attacking poverty. One is the growth model with a trickle-down effect
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and the other one is a direct attack on poverty The first one is a little difficult to
achieve because, administratively, it takes a longer time, but it is well-sustainable.
What we are tempted to always is to prefer a direct attack on poverty like the one
here. In this particular case, I am really aghast that we have included even able-
bodied, employed and employable people for public doles. This will completely
demoralise the society. You take the case of Western countries like the United
States or the UK where unbridled social security has completely changed the
social fabric of their countries. Today, a country like the USA is surviving only on
immigrants. Now, do we want to drive our country to that type of situation? Soon
after Independence, we rightly dismantled feudal structures, jeagirdari, jomindari
and the privy purses. But feudalism has been rearing its head from time to time
and masses have been longing for a bygone mai-baap culture. In the classic
debates on the relative merits of growth and the trickle- down effects and direct
attack on poverty, one traces a natural preference for the easier option of the
latter. The Food Security Bill is a classic case of this mindset. In fact, not only
the Central Government, but the State Governments also have been vying with
each other to provide a cradle to grave provisioning of freebies. Now, this is a
very wrong system of converting a robust nation into an army of parasites. So, my
suggestion would be that we should confine food security only to destitutes,
senior citizens, infants and expecting mothers. Now, how do we do i1t? The first
suggestion which I have made is that you make a direct subvention of Rs.30/- per
kilo for five kilos in bank accounts, which will be a much easier method and much
neater method You can dismantle the entire leviathan of the Food Corporation of
India, the defective system of warehousing, the insufficient wagon space and all.
But if you do not want to do it, then, the better way will be to empower

panchayats.

We have been dealing with Panchayat Raj only in the Constitution
document. But we have really not empowered them.

MR. DEPUTY CHAIRMAN: Yes. Now conclude, please.

SHRI RANGASAYEE RAMAKRISHNA: Sir, I am concluding. So, make food
security the responsibility of the local Panchayat and the Panchavat can also
coordinate with religious institutions like gurdwaras, temples, mosques and
churches. They can provide for feeding destitutes, senior citizens, infants and

expectant mothers.
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Even for the buffer-stocking of grains, instead of having a centralized system,
we can leave that to the Panchayat because, 1 think, ever since the PL-480 days,

we teally have not had a situation where we need a huge buffer-stocking.

Now, this morning also, there were many interventions on the impact of this
Bill on agriculture. Today, the reality of the situation is that agricultural production
is largely in the hands of small holdings where people are growing crops only for
their own consumption. Now, if these people are also promised doles from the
Government, where is the need for them to grow crops for themselves? ... (Time-bell

¥ings)...
MR. DEPUTY CHAIRMAN: Ramakrishnaji, please conclude.
SHRI RANGASAYEE RAMAKRISHNA: Sir, I will conclude.

MR. DEPUTY CHAIRMAN: I am forced to request you I know you are
making very good points. I know that.

SHRI RANGASAYEE RAMAKRISHNA: Just two minutes, Sir.

The last thing I wanted to mention was about the absolutely wrong-timing
of this Bill Next day or two, we are also going to consider the Land Acquisition
Bill. Now, we all know that the country is passing through a very grave economic
crisis. And, what are we doing? We are adding to fiscal deficit by this Bill and the
small holding people will now find getting doles more attractive than their growing
crops. They will sell away their lands under the promised higher earnings in the
Land Acquisition Act. What is going to happen? What will be the future of this
country? So, I think, it is a very, very highly ill-timed introduction of populist

legislation which we should have avoided.

MR. DEPUTY CHAIRMAN: Now Prol Alka Balram Kshatriya. Please take only

ten minutes.

W e & (oRid) - Sugunld geled, sa) el widl 9 9y 2000 #
ST HIYvuE H cuariERl 9 wWrier YREm @ S el drREr A or iR e
491 g¥ & fb 98 dm@Er 89 gr1 @’ o e g1 sie gH Ufdeifie fed uw
49 dled ol Hidl oF b fag F snual wwrag odl g

weeT, ¥ o wre gren Wa @1 wwel evdt € 1 weiga, Wi @
ITEE 47 W ST W B IA@ F g WaR B FERR sk g W 81
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MR. DEPUTY CHAIRMAN: Please conclude.

u. e g SUEWIfT WEIGT, SMue I STt 9 e @1 Hier fgam,

safdy # smusr M gwEE FRdl g1 gREE|

SHRI RAM JETHMALANI (Rajasthan): Sir, I was first in the list. T did not
know that there was no Question Hour today. Otherwise, I was number one on
the list. ...({Interruptions)... Kindly give me a few minutes and I won’t take a

minute longer than you give me.
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MR. DEPUTY CHAIRMAN: After Dr. TN. Seema, I will call you. Dr. T.N.

Seema, your party time is 7 minutes now.

DR TN. SEEMA (Kerala) :Sir, give me some more minutes. I am also an hon.
lady Member of this House.

MR DEPUTY CHAIRMAN: Every lady Member is honourable; every Member

18 honourable.

DR. TN. SEEMA : Thank you, very much, Sir, for giving me this opportunity.
Sir, my Party CPI{M) 1s a committed supporter of legally mandated right to food.
Nobody in this House would oppose the concept of food security for all people in
this country. However, a lot of reservation about this Bill remains. Why? Sir, look
at the situation in the country After almost seven decades of Independence, 42

per cent children are mal-nourished.

Vandanaji had described about the pathetic condition of a small
malnourished child. Fifty-seven per cent do not have safe drinking water. Thirty-
nine per cent persons do not have proper kitchens. Fifty-three per cent do not
latrine facility. Above all, our country, India, contributes one-third of the hungry
people to the global hungry population. But unfortunately, these facts have little
impact on our policy-makers and the Government. If we look at this Bill, this Bill is
not meant for food security for all. That is my Party’s main objection. This Bill
can’t address the larger issue of malnutrition and hunger in our country This Bill
legalises the injustices of a Targeted Public Distribution System and the
Government does introduce the Targeted PDS in a new form with a lesser scope
and more limited coverage. Sir, irrational exclusion of population will lead to food
insecurity and not food security, and it will worsen the condition of the
malnourished in our country Sir, we demand a universal Public Distribution System.
It should be made universal excluding only the income-tax payers. But, this Bill
envisages a targeted system by imposing a cap on the inclusion of the
beneficiaries. The Government’s propaganda is that the Bill will cover 75 per cent of
the rural population in all the States and 50 per cent of the urban population,
coming to an average of 67 per cent in all the States. But, it 1s not the case. Sir,
it 18 67 per cent average for the total national population divided differently in the
States on the basis of the criteria decided by the Planning Commission. In fact, 13

States will end up serving less than 67 per cent of their population. Sir, there are
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many States which are already running good PDS, for example, our State Kerala,
Tamil Nadu, Chhattisgarh, West Bengal, Tripura and Odisha. Sir, 1 want to draw the
attention of this House to the situation in Kerala. 1 am very happy that Shri AK.
Antony and Shri Vayalar Ravi are here. Profl K.V, Thomas, hon. Minister, 1s also
from Kerala. Kerala had implemented a statutory rationing system to provide rice

and other essential items to the people in 1964

THE MINISTER OF RURAL DEVELOPMENT (SHRI JATRAM RAMESH): Hon

Deputy Chairman is also from Kerala.
MR. DEPUTY CHAIRMAN: Chair is neutral.

DR TN. SEEMA: This system has been running for the past 50 years and it
is a very successful experience. Evervbody knows that the State of Kerala has a
comparatively better quality of life. Our statutory rationing system has played a
historical role in achieving this. Sir, we have about 81 lakh households with ration
cards. Tt is almost universal and an absolutely successful concept of ration cards
itself, but in the Food Security Bill, only 46.36 per cent of our population will be
included. Hon. Ministers are here. This is a very big challenge that we have to
take as to how we will maintain Public Distribution System in Kerala. Sir, lock at
Tamil Nadu They have a unique Public Distribution System, which 1s universal and
they are providing 20 kg foodgrains free of cost. They have made a dramatic
change in the social indicators and quality of hfe in Tamil Nadu. What will happen
to that? T would like to request the hon. Minister to please ensure that Tamil Nadu

people are not deprived of the existing benefit as a result of this legislation.

Sir, with this Bill, there will be a loss on three counts to States like Kerala -
cut in allocation, high prices as well as exclusion of APL cardholders. The
Government should not see PDS just as an outlet to distribute subsidised food to
the poor. It is an alternative mode of intervention by the Government. Through the
PDS, the Government can intervene in the market and control the market price. But
unfortunately, this Government is not interested in intervening in the market. They
are not ready to control the market price. Sir, the claim of the Central Government
1s that they are giving the right to the State Governments to identify the
beneficiaries. But it is only a half truth because the Central Government will draw
the Lakshman Rekha first and then the States will have to limit themselves within
that cap imposed by the Centre.
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But they are generously putting the extra financial burden on the State
Governments if they want to continue the higher coverage. Look at clause 32(2).
Sir, this is totally against the federal structure in the country. The Bill should
necessarily allow the States to determine their food delivery system whether in

terms of coverage, scope or efficiency.

Sir, in clause 39, as part of the power of the Central Government to make
rules, the Bill empowers introduction of cash transfer as 39(d). It must be deleted
Sir, this clause gives the power to the Centre to impose their neo-liberal reforms

on PDS including cash transfers even if the State Governments object.

Sir, my next submission is regarding the quantity of entitlements. Our
amendment 1s for giving 7 kilograms of foodgrains per person or 35 kilograms per
household, whichever is higher, and, for providing rice at Rs. 2/- per kg Adequate
quantity of other items like sugar, pulses and cooking oil should also be included
in the foodgrains because everybody knows that for giving nutritional security,

distributing only rice and wheat is not enough.

Sir, I was also a part of the Standing Committee which dealt with this Bill.
(Time-bell rings) Personally speaking, it was a very good learning process for me.
We got more than one lakh recommendations, suggestions, apprehensions in front
of us. Many eminent persons, professors, research scholars, activists, political
leaders appeared in front of the Standing Committee and shared their views. Not
only in the Standing Committee but in the media and on other platforms also, they
have pointed out that even seven kilogram allocation is very less than what 1s
needed for a healthy life. How can the Government reduce the allocation from
seven kilograms to five kilograms? What is the justification for that? Even as per
the Indian Medical Council for Research estimates, a 5-member household would
require about 49 kilograms of foodgrains per month while the Bill provides just 25
kilograms, and, the Government says that they do not have that much foodgrain for
making it universal. That is not correct. As per the Food Security Bill, the
Government plans to give only five kilograms per head per month, which comes to

60 kilograms per year.

Sir, last Friday, 1 asked a question regarding per capita allocation of
foodgrains and per capita consumption of foodgrains. Let me tell you the answer.

As per the figures provided by the Government in this House, per capita
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availability of foodgrains in this country for 2012 is provisionally 450 grams per
day, that 1s, total net availability per head will be 164.25 kg per annum. That
means, only 36 per cent of the available f{oodgrain is being given through this

Food Security Bill.

Sir, for the last several years, India has a bufferstock of foodgrains, which is
more than double its requirement. The expenditure on maintaining this stock is

very high.
MR. DEPUTY CHAIRMAN: Please conclude.

DR. TN. SEEMA: [ am concluding, Sir. This shows that there are enough
foodgrains available in this country to feed the needy, but the Government needs

the political will to do that.

Sir, through you, I urge upon the hon. Minister to delete the Schedule 1. It is
regarding fixing the price of foodgrains after three years. Actually, this Bill wrongly
links the issue price with MSP I do not know why the Government wants to
create confrontation between farmers and consumers in the future. Sir, there 1s a
huge campaign unleashed by the corporate class and the Right Wing Hconomists
that subsidy to the poor is the main villain responsible for the economic crisis and
this Food Security Bill deteriorates the financial condition further. (Time-bell rings)
One minute, Sir. It is not correct that the entire cost of food security law
implementation will be less than 01 per cent of our GDP, and, according to the
estimate given by the Ministry of Food, the implementation of food security law

will not require any substantial increase even the foodgrain requirement.
MR DEPUTY CHAIRMAN: Please.

DR. TN. SEEMA: One second, Sir. Finally, [ wonder what magic the UPA
Government 1s going to play to solve the whole problem of hunger and malnutrition
without substantially increasing the subsidy and without increasing the foodgramn. 1

wonder what magic we are going to watch. (Time-bell rings) My last point...
MR. DEPUTY CHAIRMAN: Finally, then, last point, then, very last...

e dl uA Wl - we wed B 9 @or & goiagv § off B 9 v W
i e | B | o B <1 e e 1 L B < o1 | | B
8 T R T dW wer e & MY @R (W sl ) I8 A8 @ IR



138 The National Feod [RATYA SABHA] Security Bill, 2013

@ AT @ o ¥ T 8 Ul e ARk @ auw ¥ o1 8 s Ak
famwa et @t aog ¥ g g sufay Hiftnn sgat EFft @ @t 5dY) s
TE & FH-ads dhdwT ¥ $E T8 srml sufay Afw sgadt snfh

sft swmfar - do &1 ey 3ol
b= A A e M T P | B 1 S e R

MR. DEPUTY CHAIRMAN: Okay. Thank you. Now, Shri Ram Jethmalani. I

hope you will conclude in five minutes, maximum six minutes.

SHRI RAM JETHMALANI : Sir, I assure you that you won’t have to ask me
to stop.

MR DEPUTY CHAIRMAN: I know you will always keep vour word.

SHRI RAM JETHMALANI: Sir, I will make points without even converting
them into full sentences. Point number one is that this ordinance was a * on the
Constitution. The Supreme Court, time and again, has held that the ordinance
making power 1s intended to clothe the executive with a power to deal with sudden
emergencies which are neither foreseen nor foreseeable. Poverty has been
discussed in this country prior to independence, in the shape of gareebi hatao
after the independence and even in July, 2013, something happened that we were
compelled to discuss again one of the drastic and the tragic consequences of
poverty. Sir, the second point; I am not a saint. [ admire even sinners. But [
admire those sinners whose heart really does bleed for the poor people of this
country. But, Sir, [ do hate those whose heart starts bleeding for the first time on
the 13th of July, 2013. It is obvious that this is a piece of deception. It is an
election stunt. Let us now see the Bill. The description of the Bill 1s a total
misnomer and a falsehood. You are supposed to be dealing with food, the supply
of food. The food is not a word which 1s equivalent to foodgrains. ‘Food” has
been defined by the United Nations. The United Nations has said that it is
permanent access for all to food, nutritionally adapted to quantity and quality and
culturally acceptable for a healthy and active life. And, Sir, I want to remind the
House of the immortal words of Dr. Swaminathan, one of our great experts, who
told us in no unmistakable terms that ultimately food means nutrition, security, goes

further, and involves physical, economic and social access to a balanced diet, clean

*Expunged as ordered by the Chair.
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drinking water, sanitation and primary health care for every child, woman and man.
Sir, you are not providing the food as known to the United Nations, as known to
Dr. Swaminathan, one of our greatest experts and as known to every man of
common sense. Foodgrains means nutrients, foodgrains means oil, it means ghee, it
means some condiments, it means some kind of macro nutrients and, Sir, all kinds
of things which make food something which ultimately repairs the damage to the
human body which our existence causes from moment to moment. Are you are
providing security? Security means that which guarantees health, security means
that which guarantees the repair of the body continuously against the damage
which the working of system inevitably causes to it. Sir, this is not security really
You are providing not food but a means to postpone death and disease for a
while. This Bill should not be called the Food Security Bill. T think, Sir, the best
description of this Bill will be that it is a Bill for the temporary prevention of death

and disease as a result of lack of nutrition.

That is the appropriate and honest description of this Bill. Please do not
perpetrate this * on the poor, trusting people of India, who think that today vou

are giving them some kind of remedy for their long-suffering misery.

Sir, let me tell you that I don’t wish to vote for this Bill because I don’t
wish to be a party to this grave deception on the poor people of this country who
expect much more from us. We are giving them nothing but a small lollipop as an

exchange for their vote, which we are expecting from them. Thank you, Sir.

MR DEPUTY CHAIRMAN: Thank you very much for adhering to time limit.
D. Bandyopadhyayji, your Party’s time 1s only four minutes. Do not take more than

five minutes.
SHRI D. BANDYOPADHYAY (West Bengal): Sir, I always abide by vour order.

Sir, long ago, Mahatmaji had said that ‘God manifests himself in a morsel of
food before a hungry man.” Food is life. Some years ago, in an FAO meeting in
Rome, Dr. M.S. Swaminathan was speaking on eradication of hunger. Among the
listeners was the former President of Brazil Lula da Silva. He was keenly taking
notes. 1t’s heartening to note from the print media that Brazil could successfully
implement the programme of ‘No Hunger in Brazil by 2015 even before the target

date. My point in bringing the Brazilian example is that given sufficient political

*Expunged as ordered by the Chair.
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will, it 1s possible to achieve the ‘No Hunger Goal’ within a reasonable timeframe

in spite of all odds against it.

Sir, I read somewhere and I shall be grateful if someone corrects me that
every night 11 per cent of the Indian population goes to bed with hunger. With
1.2 billion population, nearly 11 crore Indians go hungry every night. In spite of
glittering average growth of over seven per cent for the last few years, the
persistent hunger is not acceptable. It is an ugly blemish on any civilised society

and so it 15 on us.

The usual criticism of PDS 1s that it does not function properly. No Bill
could be perfect and so is this Bill. That does not mean in search of perfection
we totally reject this Bill. Let’s go by the principle that something is better than
nothing,

The main ecriticism in the malfunctioning of the PDS is the present condition
of the PD5 in different States. States will have to bear additional load. It is
heartening to note that a few recent studies conducted in Koraput, a very
backward district in Odisha, found PDS to be functioning fairly well and so did the
IIT Sample Survey of nine States which found that 84 per cent of the PDS
entitlement was being received by the beneficiaries. Another defect is large
exclusion errors. In the new framework, people’s entitlement would be much clearer
and therefore there would be pressure on the system to function and function
properly. The danger is the haste in pushing through the measure without
adequate preparation. Identification of eligible households is the basis for
programme. There was a BPL Census in 2002. Then it was followed by a Socio-

economic and Caste Census in 2011.

We would like the Government to follow the second census. Thirdly, a good
measure should not be used by any party as a political football to be tossed
around for a political game. Lastly, Sir, the ICMR’s norm for cereal is 14 kilograms
per person per month. By assuring five kilograms of cereals per person per month,
the Bill assures semi-starvation diet. Semi-starvation diet prolongs the longevity of
an individual for some time, but it also ensures a painful existence for the semi-
starving persons. In the end, I strongly object to clause 38 of the Bill where the
Centre will use the draconian power to do what it wants here and will send the

Bill to the States. Hence, Sir, I would say that the Centre should take the entire
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responsibility for this. I would only quote that in the year 2011-12, the tax
foregone was Rs. 5.33 lakh crore. ...(Interruptions)... In 2012-13, the tax foregone is
Rs.5.73 lakh crore. Why don’t you recover this tax and pay for the Food Security
Bill? Thank you, Sir.

MESSAGE FROM THE LOK SABHA - (Contd.)
The National Highways Authority of India (Amendment) Bill, 2012

SECRETARY-GENERAL: Sir, in accordance with the provisions of rule 101 of
the Rules of Procedure and Conduct of Business in Lok Sabha, I am directed to
inform you that the following amendments made by Rajya Sabha in the National
Highways Authority of India (Amendment) Bill, 2012 at its sitting held on 13th
August, 2013, were taken into consideration and agreed to by Lok Sabha at its
sitting held on the 2nd September, 2013 : —

Enacting Formula

1. That at page 1, line 1, for the word “Sixty-third”, the word “Sixty-
fourth” be substituted

Clause 1

2 That at page 1, line 3, for the figure “20127, the figure “2013” be
substituted.

STATUTORY RESOLUTION DISAPPROVING THE NATIONAL FOOD
SECURITY ORDINANCE (NO. 7 OF 2013)

AND
THE NATIONAL FOOD SECURITY BILL, 2013 — (Contd)
MR. DEPUTY CHAIRMAN: Now, Shri Amar Singh. ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: [ want to make a submission and also an
appeal to the ruling party. A good number of Members want to speak on this Bill
So, let the discussion be over today Minister’s reply and voting can take place

tomorrow morning. ... (Interruptions).. That will be ideal. Otherwise you won’t get

Members. ...(Interruptions)...



